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DIRECTORATE GENERAL OF「 OREIGN TRADE
(DES‐II SECT10N)

MINUTES O「 TIIE NORMS(〕 OMMITTEE… II
MEETING No。 16/81-ALC2/2019 DATED 13。 11.2019

PIcasc Notc

i. For infonnation of cxportcrs,Norlns(〕 onllnittcc― II handlcs all cases pcrtaining to flxation/ratiflcation

of nonns for Export Products falling undcr I′ rC(IIs)chaptcr 72 to 76,78 to 80,85.Com=tunications
in respcct of cascs/pertaining to N(〕 ―Ⅱ may bc scntto cmail addrcss:nc2.dgftのnicoin
ii. In ccrtain cases the dccision of the Norlns Conllnittcc rcfcrs to thc Recolnlncndations/

Observations/]Deflcicncics rcccivcd froln thc concemcd Tcchnical Authority.Whercvcr applicable,a

scanned copy of such dOcumcnt has bccn placcd at the cnd ofthc Minutes,in rllnning serial orders.

Thc concemcd applicant/company lnay go through thc samc and rcspond accordingly.

i五。 Silnilarly,a scanncd copy ofthc blank Standard]Deflcie,cy「 Orlnat,which inay flnd a rcfcrcncc in NC

dccisions, has also bccn attachcd in the end. 
′
rhis may also be rcfelTed to by the concemed

applicant/company and rnay bc rcspondcd accordingly.

iv.′rhc Nonms(3onttglittcc has takcn decision only with rcspcct to technical aspcct/wastagc nor】 匡LS,Whilc
rcdcenling thc applications, R/1s should chcck that thc applicant has ilflllcd an rcquircmcnts as

prescribed in policy/proccdurc including thosc in Policy Circulars issucd fro」 m tilnc to time or any

other provisions undcr FTP/11BP for EODC.

v.Whcrever thc(3on∝ glittcc has flxed Norlns,thc concemed RA may cnsure that AA is issued on thc

wastagcs/consumption as ratiflcd by thc Committcc or as per wastagcs clailned in the application,

whichevcr is lcss.

Meeting No. 16/81 of Norms Committce-Il for thc ycar 2019-20 held on 13.11.2019 under the
Chairmanship of Shri R. P. Goyal, Additional Dircctor Gcneral of Foreign frade to consider the
following applications for ratification of norms in respect of advance authorizations under Duty
Exemption Scheme (Chaptcr-4) of Foreign ll'radc Policy 2015-20. Ihe foilowing members were prcsent
in the mecting:-

Sl.No. Name & Desisnation
Shri S.K.Jain,D.O.

2. Shri B.C.Navak.D.O
Shri A.K.Mishra,AIA

4. I)r. Surendar Singh, Sr. Deputy Dircctor
5。 ShriShaish Kumar, (TEC- I

6. Shri V.C. Agarwal, (1'EC-3)
7. Shri S.K.B

Officers n attendance
1 ShriShobhit Gupta, Dy. Dcll'l'
2, Sniint"it Kurnar, Assistant I)ircctor

I)epartment
DPⅡT
DHI
MoS
EEPC

Consultant
Consultant

Consultant

DGFT
DGFT

Minutes of Mceting No. l4l8l hcld on16.10.2019 &. 15/81 held on 30.10.2019 were circulatcd
among all the members of thc Committce on30.11.2019 and 07.11.2019 respectively. On receipt
of commcnts, the minutes werc finaliscd and uploaded on DGF'| 's websitc on 01.11 .2019 and
1 1.1 1 .2019 respectivcly. The said minutcs are unanimously approved.

Minutes of the cases discusscd in thc mccting arc as undcr.
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MEETING NUMBER:16/81-ALC2/2019 MEETING DATE:13.11.2019

Mcct No/Datc:16/81¨   Status:
AIνC2/2019       1
13.11.2019            1

HQ File             lRI′ A File            I′ ic,No/Datc:1010059350 1Dcfcred
:01/81/050/00794/AM19/    1:10/24/040/00090/AM16/    130.12.2015            1

jDecision: Ihe (

'sent to MeitY on 20.08 .2019 for examination of the case. Ilowever, no corrunents have been received
,

,yet. Therefore, the Committce decided to remind MeitY for cxpediting thc comments.

i

i'fhe case stands deferred.

Case No。 :359/14/81-

ALC2/2018

IHQ File
l:01/81/050/01077/AM19/

rDecision: The Committee considered thc case as per agenda and noted that a copy of application was

]sent to DPIIT on 06. 11.2019 for examination of the case . Ilowever, no comments have been received
,yet. I-Ience, the Committee dccided to wait for the commcnts.
:

i

;The case stands deferred.

ICase No。 :19/14/81…

IALC2/2018

,HQ Filc
:01/81/050/00737/AM19/    ::07/24/040/00047/AM17/    114.06.2016            1

Dccision:′「
he(3omnlittcc considercd thc case as pcr agcnda and notcd that a copy of application was

sent to lDPIIT on 06.11.2019 for exanlination ofthc casc.IIowevcr,no comments have bccn rcccived

yet,Hence,thc Comlnittec dccidcd to wait for the commcnts.

The case stands dcfcrrcd.

:Case No.:76/14/81画

:ALC2/2018
IParty Name:「 CI OEN
iCONNECTORSI′ IMITED

:2

IPatty Namc:AMC
iC()OKWARIE(INI)IA)
IPVT.I′ TD.

IRIノA Filc

l:07/24/040/00409/AM16/

Mcct No/Datc:16/81-  IStatus:

AIノC2/2019       ,
13.11.2019            1

1″ic,No/Datc:0710109555 1Dcfcred

22.03.2016            1

IParty Namc:AMC

iC00KWARE(INDIA)
IPVT.Iノ TD.

:RIィA Filc

Ⅳ〔cet No/Date:16/81…    iStatus:

AI′C2/2019       1
13。 11.2019           1

I“ ic.No/〕Datc:0710109940 1DcfcJTcd

iCase No。 :42/14/81‐

:ALC2/2018

,HQ「 ile

l:01/81/050/00760/AM19/

IParty Namc:AMC

IC00KWARE(INDIA)
IPvT.I′ TD.

IRIノA「 ilc
i:07/24/040/00134/AM17/

卜Icct No/〕Date:16/81-    IStatus:

AIノC2/2019       1
13.11.2019            1

1′ic.No/Datc:0710110268 1Deferred

17.08.2016            1

iDecision: The Committee considered the case as per agenda and noted that a copy of application was

sent to DPII'I on 06. I1.2019 for examination of the case. Ilowever, no corrunents have been received
,yet. I'Ience, the Cornmittec decided to wait for thc comments.

'l'hc case stands dcfcrrcd.
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iCase No。 :150/14/81‐

:ALC2/2018

111Q Filc

IParty Namc:AMC
IC00KWARI](INDIA)
IPVT● IノTD.

:RI′A「 ilc

Mcct No/Datc:16/81-  Status:
AIノC2/2019       1
13。 11.2019           1

LicoNo/Date:0710110362,DcfeⅡ ed
:01/81/050/00868lAMI}I :071241040/001 76lAMl7l 02.09.2016

Decision: The Committcc considcrcd thc casc as pcr agcnda and noted that a copy of application was
;sent to DPIIT on 06. 11.2019 for examination of the case. Ilowever, no corrments have been received
,yet. [Ience, the Committee decided to wait for the commcnts.

'fhe case stands deferred.

iCase No。 :184/14/81-

IALC2/2018
|

1HQ「 ilC

Party Name: AMC Mect No/Datc:16/81-  IStatus:

13.11.2019            1

1ノic.No/Datc:0710110630 1Defcrred

iC00KWARE(INDIA)   IAIノ C2/2019
IPVT.Iノ

71｀

D.

IRI″A「 ilc

16
1:01/81/050/00902lA}/lgl:0712410401002381AM171 09.11 .2016

:Decision: 'Ihe Committee considered thc case as per agenda and noted that a copy of application was
:sent to DPIIT on 06. 11.2019 for examination of thc case. Ilowever, no comments have been received

.yet. Ilence, the Committee decided to wait for the commcnts.
I

iThe case stands deferred.

ICasc No。 :131/14/81¨

:ALC2/2018

111Q Filc

101/81/050/00849/AM19/

:Case No。 :345/14/81‐

:ALC2/2018

Party Namc:IiCI OEN
CONNECTORSI′IMITED

RLA「 ilc
:10/24/040/00084/AM17/

rParty Name: AMC

Mcct No/1)atc:16/81-    IStatus:

AI′C2/2019       ‐

13.11.2019           1

Lic.No/Datc:1010059668 1Dcfcrcd

19.12.2016           1

Mcct No/Date:16/81¨   'Status:

Decision: The Committec considercd thc casc as pcr agcnda and notcd that a copy of application was

isent to MeitY on 20.08 .2019 for cxamination of the casc. Ilowcvcr, no comments have been received
,yet. 1'hereforc, the Committee decided to remind MeitY for expediting the comments.

i

'['hc case stands tcfcrred.

C00KWARE(INDIA)    IALC2/2019
IPVT.Iノ
′
1｀D. 13.11.2019

;HQ File ,RLA File ,Lic.No/Date'.0710110836 ,Deferred
l:01/81l050l0|063lAM19l:07l24l040l003|3lAM|7l23.L2,20l6
,Decision: 'l'he Committec considcrcd thc case as pcr agcnda and notcd that a copy of application was

,sent to DPIIT on 06. 11.2019 for examination of thc casc. I{clwcver, no comments have been reccivcd
;yet. Ilence, the Committee decided to wait for the comments.

l

ifhe case stands deferred.
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101/81/050/01067/AⅣ 119/    1:07/24/040/00315/AM17/    106.02.2017            1

1Decision:The Conmittce considcrcd thc casc as per agenda and noted that a copy of a/pplication was
iScnt to lDPIIT on 06.11.2019 for exanlination of the casc.Howcvcr,no conllnents have been rcccived

iyCt・
Hence,thc Colnrnittec dccided to wait for the commcnts.

IThc case stands dcRIed.

ICase No.:349/14/81‐     :
:ALC2/2018           :
`                     ,

IHQ「ilC             I

Party Name:AMC
C00KWARE(INDIA)
PVT.LTD。

RIノA「 ilc

IParty Namc:AMC
iC00KWAu (INDIA)
IPVT.Iノ TD.

4ゝcet No/Datc:16/81-    IStatus:

AI′C2/2019       1
13.11.2019            1

1ィic.No/Datc:0710111078 1Dcfcrcd

卜Icct Tヾ o/]Datc:16/81-    IStatus:

ALC2/2019       1
13.11.2019            1

| 'Case No.:357/14/81‐

1 :ALC2/2018

|  IHQ Filc              lRLA File

1lo191`ll距■IP197,夕)Yl?`_ ::07/24/040/00383/AM17/
Lic.No/Date:0710111264 1DefeFed

09.03.2017            1

: :Decision:The Committee cottsidercd thc case as pcr agenda and notcd that a copy of application was

i  :scnt to lDPIIT on 06.11.2019 for cxanlination of thc casc.IIowcvcr,nO Conuncnts havc bccn rcceived

l lyCt.HCncc,thc Committcc dccidcd to wait forthc commcnts.

:  IThe case stands delbrred.

:Mcct No/Datc:16/81-    iStatus:

:AIノC2/2019       1
113.11.2019            1

RIノA Filc

:07/24/040/00016/ノ 卜ヽ(18/

ICase No.:48/14/81…

:ALC2/2018

1HQ「 ilC

I:01/81/050/00766/2代Ⅳl1 9/

Party Namc:ハ、M(〕

C00KWARE(INDIA)
PVT.Iノ u｀D.

ll

Iノic,No/Datc:0710111502 1Deferrcd

28.04.2017            1

:Decision:Thc Committec cOnsidercd thc casc as pcr agcnda and noted that a copy of application was
isentto DPIIT on 06.11.2019 for examination ofthe casc.HOwcvcr,no commcnts have bccn reccivcd

iyCt・
HCncc,thc CollllmittCe decidcd to wait for the commcnts.

:Thc casc stands defcHcd.

Party Namc:(〕 HANDAN   NIcct No/Datc:16/81-
STEEI_ン IノIMITED        IAIノ C2/2019

113.11.2019

Status:

RIンA Filc Iンic.No/Datc:0310813188 1DefeFCd
:01/81/050/00856/AM19/    1:03/94/040/00092/ANI11 8/    111.05,2017

121膚糧:∫塊.胃猫デ露嵐rT憮富ぶt協需:彙1士電I嘔ま潔がま:藍潔

■ξ:跳 :葛11化箇星t:l:管 I首
C鮒嶋y践綺」ITttnttlttL.獄;γ精冠驚1農

:蓉i猟1凛IIIIIIFl_IIIIIll「、、III塾/

:〔〕ase No.:138/14/81-

IALC2/2018

111Q「lle
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Case No.:58/14/81‥

ALC2/2018

HQ Filc

Case No.:183/14/81…

ALC2/2018

HQ File

iCase No。 :104/14/81‐

:ALC2/2018

1HQ File

1拙ガ鶴総
T肌°Y逍
蹴

`ν

α幽~
:                       113.11.2019

Status:

34.95 MT

1.14 MT

Lic.No/D ate:26100 12804 Approved
:01/81/050/00776/AM19/   1:26/24/040/00008/AM18/   127.06.2017               1

Decision:Thc Conllnittec considcrcd the casc as pcr agcnda and dccidcd to flx thc ad― hoc norlns as

undcr as per writtcn colnmcnts dated 08.11.2019 givcn by Consultant(TEC… 3)considering party's

rcply dated 26.9。 2019:

Export Itcm Recommended
tl

A1loy Stccl Castings

{ASTM A560 Gradc
50Cr-50Ni― Nb}

(Ni-48… 50%,Cr‐
47‐49%,Fc‐Nb…
1.5‐ 1。70/0)

34.23M′
「

(9:gL" s0't
Note: The export item "Alloy Steel Castings" should contain I{i- 48-50oh, Cr- 47-49o/o & Fe-Nb-
1.5-1.70 .

RA concerned may takc suitable conscqucntial action accordingly.

RLA「 ilc

Quantity

69.243

MT

Party Nalnc:

LIMITED

RIィA「 ilc

72029300
Ferro
Niobium

ABB INDIA  :Mcet No/Date:16/81-
:ALC2/2019
113.11.2019

1LicoNo/Datc:0710112554

Status:

Deferred

114:

:01/8l/050/00901/AM19/:07l24l040l00231/AMl8/19.l2.20l1

Decision: 'fhe Committee considcred thc casc as pcr agcnda and dccidcd to scck from the applicant to
furnish following information as per advice of representative of DIII:

1. S1. No. 6 & | I of the Standard Dcficiency Iiormat.
2. To indicate item number of import where CRGO is proposed to be imported.

The case stands dcferrcd.

IParty Namc:COSMOS
iENGITECH PVT IノTD

:RLA File

ⅣIcct No/Datc:16/81-   IStatus:

ALC2/2019       1
13.11.2019            1

1ノic.No/Date:3410043767 1Deferred

;:01/81/050/00822lAMl9l:.:34l24l040l00229/AM18/01.0l.2018
Decision: The Committee considered thc casc as pcr agenda and notcd that a dcficiency letter seeking

icertain information as raised by Consultant ('I'IIC-3) was sent to the applicant on 02.08 .2019 followed
iby reminder on 20.09.2019. I-Iowcvcr, no rcply has bccn rcceived yet. Ilence, the Committee decidcd

]to remind again the applicant for furnishing the requisite information.

5 | page 51 Meeting No. 16181 of Norms Committee-Il datcd 13.11 .2019
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Codc

73259930

I′1｀ (〕IIS

(〕odc

75021000

81122100

Import Item

Nickel

-Greds:2%L
Chromium
Grade 99%

^

Sl.No.
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HQ File

:PVT.LTD

iRLA Filc

::01/81/050/00281/AM19/ 1:34/24/040/00350/AM18/
,

16'D..irion: The Committcc considcrcd thc casc as pcr agcnda and notcd that a dcficicncy lctter seeking
,certain information as raised by Consultant (IEC-i) was sent to the applicant on i3.08.2019 followed
by final reminder r:n 03.10.2019. llowevcr, no reply has been rcceived yet. Ilcnce, the Committee

;decided to remind the applicant for furnishing the rcquisitc information.

The case stands deferred.

Case No.:73/5/81‐

ALC2/2018

Case No.:103/14/81‐

ALC2/2018

Case No。 :106/14/81-

ALC2/2018

HQ File

iCase No.:108/14/81‥

:ALC2/2018

1HQ File
::01/81/050/00826/AM19/

Party Namc:IィM WIND
POWER BIノ ADES[INDIA]

Party Name:IノⅣI WIND
POWER BIノ ADES INDIA
PVT.lノTD

R1/A「ilc

:34/24/040/00075/AN119/

Mcct No/]Datc:16/81-

ALC2/2019
13.11.2019

Status:

Mcct No/Datc:16/81-    IStatus:

AI′C2/2019       1
13.11.2019            1

Lic.No/Datc:3410044263 1Dcfercd

19.06.2018            1

1翔鼎
αttЮ餌3923 
翼
eお鵬d

Party Namc:IノM WINl) IMeCt No/Date:16/81- Status:
POWER BLAI)ES INDIA  IAIィ C2/2019       1
PVT● IノiFE)                13.11.2019            1

RIノA Filc Lic.No/Date:3410044262 1Defercd

19.06.2018            1

Party Name:Iノ M WIND  :Mcct No/Datc:16/81…  iStatus:
POWER BI′ ADES INDIA  :ALC2/2019        1
PVT● IノTD           13.11.2019       1

r職帯Ⅲ9攣Yッ __｀力帯響叫甲γ_■ダ黎:TツlilT'T……
:Decision:Thc Corrlrnittee considcrcd thc casc as pcr agcnda and noted that a deflcicncy letter sccking

lccrtain infollllation as raised by Consultant(TEC… 1)waS Sent to thc applicant on 02.08.2019 followcd

iby inal remindcr on 20.09,2019。 Howcvcr,nO reply has bccn rcceivcd yet.Hcncc,the Colnmittec

ldCddCd tO rcmind the apphcant for hmishing thc rcquis■ cinfoma● on.
:The case stands dcfbrrcd.

18
:01/81/050/00824/AM19/    1:34/24/040/00093/AM19/

lommittcc considcrcd thc casc as pcr agenda and notcd that a dcficiency t"it.t t..f.ing,I)ecision: The (
certain information as raised by Consultant (I'EC-1) was scnt to thc applicant on 02.08.2019 followed
by final reminder on 20.09.2019.I'Iowever, no reply has been rcccivcd yet. l'herefore, the Committee

,decided to remind the applicant for furnishing the requisite information.
iTh" .as" stands deferred.

19 D..irion: Thc Committcc considcrcd thc casc as per agcnda and notcd that a dcficiency lctter seeking
icertain information as raised by Consultant (1'EC-1) was sent to the applicant on 02.08 .2019 followed
lby reminder on 20.A9.2019. Ilowever, no reply has been received yet. l'herefore, the Committee
decided to remind the applicant for furnishing the requisitc information.

Ihe case stands deferred.
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l :Seeking Ceiain infomation as raiscd by Consultant(″ 1｀EC-1)waS SCnt to the applicant on 28.12.2018

1 if0110Wed by reminders on 31.05.2019 and 14.08.2019.′ I｀hcrcforc,thc Committcc dccidcd to remind

i lhe apphCantおr mmishngthe rcq面 豆te mお IIna五。n。
1  1

1 :rrhc casc stands dcfcred.

ICase No。 :74/8/81¨ ALC2/2018 1Party Namc:Iノ M WIND    IMcct No/Datc:16/81¨   Status:
:POWER BLAI)ES INDIA  IALC2/2019

113.11.2019            1

1ノic.No/Datc:3410044296 1Approvcd

:01/81/050/00456/AM19/    1:34/24/040/00098/AM19/    102.07.2018

|  :Decision:「 Fhc(3omlllittec considcrcd thc casc as pcr agcnda and dccidcd to flx the ad― hoc noコ ms as

i  lpCrWrittencolIImcnts dated 13.11.2019 given by Consultant(TEC-1).(COpy Cnc10scd)
|  :

| :RA concemcd may take suitablc conscquen伍 」 action accordngly.

ICase No.:53/8/81‐    :Party Name:Iノ M WINI〕  :Mcct No/Date:16/81- IStatus:
:ALC2/2018         1POWER BIノADES INDIA IAI″C2/2019       1
:               PV′ I｀ .L′ I｀D.        13.H。 2019       1

:HQ Filc            :RLA「 ilc           lLicoNo/Date:3410044376 1Approvcd
221:01/81/050/00435/AM19/   ::34/24/040/00152/AM19/   :31.07.2018            :

:  IDecision:The Colrmittee considcrcd thc case as pcr agcnda and decided to flx thc ad… hoc norlns as

i  lper Writtcn colrunents datcd 07.11.2019 givcn by Consultant(TEC-1)。 (COpy Cnc10scd)
1 1
i .nn concerned may take suitable conscqucntial action accordingly.

i CaSt品 と
jj血 ユ ニむ,/201患 ,arty島轟ぎ iMI珊

IA 造 ご州 考
に 対 温…

ftatu馴| :                 IPOWER BIソ ADE
: I                  IPVT.LTD.          13.H.2019        1

: IHQ File             iRLA「 ile            Lic.No/Datc:3410044374 1Approved
1231:01/81/050/00450/AM19/   ::34/24/040/00149/AM19/   31.07.2018         1

1 lDecision:Thc Committcc considcred thc casc as pcr agcnda and dccidcd to ix thc ad― hoc norlns as

l lpCr Writtcn commcnts datcd 07.H.2019 givcn by Consultant(711EC-1)。 (COpy Cnc10scd)

| :

| :RA conccmed may takc suitablc conscqucnual action accordngly.

陥
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ICase No.:127/14/81‐

lALC2/2018

|

:HQ Filc

l:01/81/050/00845/AM19/

Party Namc:RATNAVEER IMcct No/Date:16/81-  IStatus:
STAINLESS PRODUCTS  IAI′ C2/2019        :
PVT LTD            13.11.2019        1

RIノA「ilc            Iン ic,No/Datc:3410044421 1Defered
:34/24/040/00160/AM19/    114.08.2018            1

:24
IDecision:The Comnlittee considcrcd the case as pcr agenda and notcd that sccond dcflciency letter

iSCeking CCttain infollllation as raiscd by Consultant(TEC-3)was sCnt tO thc applicant on 28.10.2019.

:HOWeVer,no rcply has becn received yct.Hcnce,thc Collrlmittee dccidcd to rcmind the applicant for

immiShing the requisite infomttion.

IThc casc stands dcfcrrcd.

ICase No。 :144/14/81‐

lALC2/2018
IParty Namc:BHARA′ 1｀

IHEAVY ELECTRICA1/S
IノIMITED

Mcct No/Date:16/81¨   Status:
AIノC2/2019       1
13.11.2019           1

:HQ File IRIノA「ilc            Iノ ic.No/Date:H10028372 1DefeFCd
i:11/24/040/00021,XM19/    103.09,2018            1:01/81/050/00862/AM19/

125 1jι cisi。1:‐十五ιむ3hhitiきさ88五ζiaι「ιa tllも ぁ:ι lζ.  :                                          pcr agenda and noted that a dcflcicncy letter seeking
l  :ccrtain inforlrlation as raiscd by Consultant(TEC… 3)was sCnt tO thc applicant on 28.10.2019.

IHOWCVCr,no rcply has bccn recc市 cd yct.Hcncc,the Committee dccidcd to remind thc applicant for

limiShing the requisitc infomnation.

IThe case stands defeJred.

iCasc No.:94/8/81口 ALC2/2018 Farty Namc:Iン M WIND  IMcct No/Datc:16/81¨  Status:
:                IPOWER BIノ ADES INDIA  IAIノ C2/2019       1
1                   1PVT.I″TD.           13.11.2019         :

HQ File RIノA IFilc Lic.No/D ate.341004467 6 Approved
261:01/81/050/00476/AM19/    1:34/24/040/00248/AM119/    109.11.2018            1

1Decision:The Coinmittec considcred the case as per agenda and dccided to flx the ad― hoc norlns as
pcr writtcn commcnts datcd H.H.2019 givcn by Consultant(TEC-1).(COpy Cnc10sed)

IRA concemcd maン
7take suitablc consequcntial ac●on accordingly,

ICasc No。 :95/8/81-ALC2/2018 1Party Namc:Iノ MI WIND   ,Mcet No/Date:16/81-  IStatus:
:               IPOWER BLADESINDIA  IAIノ C2/2019       1
i                  lPvT.Iノ TD            113.11.2019        1

1271111)::|):50/00477/AM19/    1:ltlLiO/00253/ノヘM19/    1億、illttTC:34100446781Approved

l  lDecision:Thc(3onunittce considcred thc casc as per agenda and dccidcd to flx the ad― hoc nollllS aS

: 智er Writtcn commcnts dated 07.11.2019g市cn by Consultant(TEC-1).(COpy enc10scd)

| IRAconcemedmaytakesuitablcconscqucntialactionaccordingy.

8 1 Page 51 Meeting No. 16/8 1 of Norms Committee-Il dated 13. 1 1 .20\9
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:POWER BLADESINDIA  IALC2/2019
PVT.Iフ TD. 13.11.2019

IHQ Filc RIノA Filc Iフic.No/Datc:3410044677 1Dcfcrrcd

|:01/81/050/00478/AM19/  1:34/24/040/00249/AM19/  109.H.2018

1813&:ぉ i十五ぎёぷ話 ittec conttdcrcd■ e casc as per agcnda and ndcd that■c dcidcncy hm

l錦耀罵年:ぶ留:lul総:|夕首∬剛『〕:S,認熱ittt:量盤[霊i麗∫L鷺駕1:
ithe applicant for furnishing the requisite information.

lThe case stands deferred.

ICase No。 :182/14/81…

:ALC2/2018
Party Name:TAG
CORP()RATION

Mect No/Date:16/81-   Status:

AI′C2/2019       1
13.11.2019           1

iHQ Filc             lRLA Filc            Lic.No/Datc:0410164897 1Approvcd

291911,1(9,%99?99件 Yl?4  1191(711919イ 991,1/AM19/  19.H.2018      1
:Decision:Thc ComlYlittcc considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad― hoc no嗣肛LS aS

ipCr Written commcnts g市 en by DPIIT vidc U.0.No.:P-47011/436/2018-TSW datcd 28.10.2019.

:(COpy enclosed)

IRA conccmcd may take suitablc conscqucntial aclon accordingly.

:Case No.:48/12/81-

:ALC2/2018

:HQ File

IPVT.IノTD。

:RLA Filc

Party Namc:Iィ M WIND  IMcet No/Datc:16/81- IStatus:
POWER BLADESINDIA  IALC2/2019        1

113.11.2019           1

Lic.No/Datc:3410044736 1Approved

30::01/81/050/00686/AM19/   1:34/24/040/00284/AⅣ l19/   05。 12.2018         1

lDecision:Thc(3onllnittcc considcrcd thc casc as pcr agcnda and dccidcd to fFlx thc ad― hoc norlns as

ipCr Writtcn cornmcnts datcd 07.H.2019 givcn by Consultant(′ I｀EC-1).(COpy Cnc10scd)

IRA conccmed may take suttable consequential ac● on accordingly.

ICase No.:19/11/81‐

IALC2/2018

:HQ Filc

Party Name:Iノ M WIND  IMect No/Date:16/81- Status:
POWER BLADESINDIA  :AIノ C2/2019       1
PVT.IノTD.

ItIノ A Filc

13.11.2019

I-ic.No/D ate:3 4100447 5 1,Approved

131::01/81/050/00635/AM19/  ::34/24/040/00285/AM19/  112.12.2018

:Decision:Thc Conllnittee considered thc casc as pcr agenda and decided to flx thc ad― hoc nonns as

iper Written colruncnts dated 08.11.2019 givcn by Consultant(TEC-1)。 (COpy Cnc10sed)

IRA conccmed may takc suitablc conscqucntial action accordingly.

9 I Page 51 Meeting No. 16/81 of Norms Committee-Il dated 13. I 1 .2019
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ICase No。 :20/11/81‥

:ALC2/2018

壌茎胤留
/11/8ト

:

IHQ File

ICase No.:203/14/81-

lALC2/2018

IParty Namc:Iノ M WIND
:POWER BIノ ADES INDIA
IPVT.IノTD

IRIノA「 ilc

13.11.2019            1

Lic.No/Date:3410044752 1Approvcd

IMcct No/Datc:16/81-  IStatus:
IALC2/2019       1
113.11.2019            1

ILic.No/Date:3410044753 1Deferred

112.12.2018            1

IParty Namc:I″ M WINl) IMcCt No/Date:16/81- Status:

'POWER BIフ

ADES INDIA  IAIノ C2/2019        1
PVT.IノTD.

ミュA「 ilc

:21器厨児5υ0063σAMlリ :34/24/040/00292/AM19/     12.12.2018

, fD;;i;i;;; ih. Committee considcred the case as pcr agenda and decided to fix the ad-hoc noffns as
t:, lper written comments dated 08.11 .2019 given by Consultant (TEC-1). (Copy enclosed)

RA concerned may take suitable consequential action accordingly'

:01/81/050/00637/AM19/   1:34/24/040/00293/AM19/
33 ,U..iriori ifr. Committcc considered thc case as per agenda and notcd that the deficiency letters

: ,seeking certain information as raised by Consultant (l'EC-1) was sent to the applicant on 25.03.2019

, ,foUo*.d by reminders on 01.06.2019 and 14.08.2019. Ilowever, no reply has been received yet.

r lHence, the Committee decided to wait for reply of thc applicant.
riil

, ifne case stands deferred.

,Party Namc:AEON
:TEIノECTRONICS PVT.
ILTD。

:Mcet No/Datc:16/81-

IAI」 (〕2/2019

113.11.2019

:Status:

,HQ「ile            lRI′ A File           :Iノic.No/Datc:0710114269   1Approvcd

101/81/050/00921/AM19/  1:07/24/040/00220/AM19/  113.12.2018         1

:Decision:Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd to flx the ad― hoc nonns as

lperwrittencolrments datcd 13.H.2019 given by Consultal■ t(TEC-1)aS undcr:

:RA cё ncemed may take suitable consequcntial ac● on accordngly.

Meeting No. 16/8 I of Norms Committee-Il dated 13. 1 L2019

Recommended

Quantity

24378.000

Number

Quantity

19481.000

Numbcr

10102600P5
BASE,15-
20AMP,lP

Export Item

10102601P5
COVER,15-
20AMP,lP

1.05 Kgs/Kg
content in the

export product

Fiber Reinforced
unsaturatcd
polyster resin
BMC 46-16-26
IISLF black

「
ibcr Rclnforced

unsaturatcd

polystcr rcsin

BMC 46… 16-26

HSIノF RAI′ 7035

39073090

39073090

85389000

1.05 Kgs/Kg
content in the
export product85389000

ITCIIS
Import Itcm

10 | Page 51
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| ICase No.:215/14/81…

| :ALC2/2018
Fa■y Namc:WAAREE   IMcct No/Datc:16/81-  iStatus:
ENERGIES Iン TD. AI′C2/2019

13.11.2019

| :HQ Flit~~       IRI:A fiit   
… ……

 lliよ 3ヽ/D五 iも:3,ib6428ケケbも話拝8と
: |:01/81/050/00933/AM19/  1:52/24/040/00070/AM19/  120.12.2018       1

ョ
5ュdi品 十五3~桃品 i任もと

｀
おも薇轟tita■ど

・
ぁξぎ
‐
1:ゎさi ttL`nda and品こと

~i肝
五
｀
五さ轟品蒟 lett81ξ

: iSCCking Ccnain inf01mation as raiscd by Consultant(TEC-3)was sCnt tO thc applicant on 18.09.2019

1 :fO110Wed by inal rcmindcr on 04.H.2019.However,no rcply has been rece市 ed yct.Hence,the

l :COlrmittee decidcd to remind thc applicant for imishing thc rcquisitc infomation.

| IThc case stands dcfcrcd.

蒙露胤留
″1″8ト IParty Name:JINDAIノ

IAIノUMINIUM〔 IノTD
Meet No/Datc:16/81-   Status:

AIノC2/2019       1
13.11.2019           1

:  IDecision:The Colninittec considered the casc as pcr agcnda and heard the applicant's rcprcsentativc

l  :during pCrsonal hearing.Thc rcprcscntativcs statcd that during a ccrtain period,thc priccs of valuc

l出期電二柵 ftttttxttyQ選滉,‰翼r∬鷺
S:∬
猟獅窓hⅧ

:361ChnaWhChWaSmcltedtomalluね
cturc thc cnd product.

:1 麒照榊 1群l脚鞘撻僣 1嚇鐵
| :CaSCS OfAPAR Industries,thc NC has a1lowcd import ofingot only by dclcting Platc/Shcct/Coil ctc.
|  |

: IThc Committcc notcd that a lot ofcascs ofsimilar naturc arc coming for ratiications ofnolllls whcrc

l 裁abC addcd product has bccn u伍 Hzcd to manufacturc thc cnd product.Hcncc,thc Committcc decided

itO placcthc mattcrbcforc Policy lntcrprctation Committcc.

:HQ File             lRIノA File
::01/81/050/00942/AN119/   1:07/24/040/00211/AM19/

Iフic.No/1Date:0710114342 1DefclTcd

31.12.2018           1

Mcet No/〕 Date:16/81-    :Status:

ALC2/2019        1
13.11.2019           1

IParty Namc:
IMAHARASHTRA
ISEAMLESSIノIMITED

| IHQ File             lRLA「 ile            Lic.No/Datc:0510409555 1Defcrcd

i l:01/81/050/00989/AM19/  ::05/24/040/00621/AM19/  101.02.2019       1

:3715滉 isi品 :illc ё6ふ轟litとき
‐
ιも語iatおa th3‐ tttζし

｀
as pCr agcnda and notcd that the dcicicncy lettcrs

i難糧『rλIP∬::『潔鳳跳「1:脚l鰍週:糧龍f鷺淋憮ちil織i:ふ
| :imiShng thc rcquidte mbrma● 。n.

|  :The case stands deferrcd.

11｀ he case stands dcfcrrcd.

ICase No.:271/14/81-

:ALC2/2018

Meeting NQ 16/81 of Norlns Colrmittcc―Ⅱ dated lal12019 ノメ:J・Jタリゝ
ル″′

S:
Gf
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| 101/81/050/00993/AM19/  ::05/24/040/00625/AM19/  105.02.2019       1

1381bι ti:1611::f五

`cも

ふ丼iitig``6五ξiati3a tit ι五:`:ξおもi ttLも五五五五五五五616ふ i五五11386,gribbiitiliふ五喜五ζ

:1熟£∬窯轟淵辮 le∬ 1翼高品.Tttζ l髭麗盟霧c:L&品
iT鷺
』Lf憾″轟

: :cxpediting thc comments.
:  :

:  :The case stands deibrcd.

ICase No。 :275/14/81‥

:ALC2/2018

1HQ Filc

,Case No。 :34/2/81‥ ALC2/2019 1Party Namc:1｀ AG
l                  iCORPORAT10N

IHQ「 ilC

,arty Name:SCHWEITZER IMcctNo/Date:16/81-  IStatus:
ENGINEERING AIンC2/2019

:LABORATORIES PVT.LTD.13.11.2019

RIノA「 ile Lic.No/Datc:0510409583 1Deferrcd

Mcct No/Datc:16/81-   iStatus:

AI′C2/2019       :
13.11.2019            1

IHQ File IRIノA File I-ic.No/D ate:041 0 1 6 5 192' Approved

:9PIイ

'γ

919イ9_1_ツタツ17 19γ]γ919991?7晨Ml% ‐022019    1
1  1Decision:Thc Conllnittcc considcrcd thc casc as pcr agenda and dccidcd to flx thc ad― hoc no」EIs aS

: おcr written commcnts givcn by DPIIT宙 dc U.0.No.:P-470H/436/2018-TSW datcd 28.10。 2019.

:  |(Copy encloscd)

|  :

| :RA concemed may take suitablc consequential action acc()rdingly.

:RLA Filc

Mcet No/Date:16/81-  IStatus:

ALC2/2019        1
13.11.2019            1

Lic.No/Date:0410165193:Approved

401911 1/050/01120/AM19/    1:04/24/040/00198/AM19/    111.02.2019

:Decision:Thc Colrmittec considercd thc casc as pcr agcnda and decidcd to ix the ad… hoc norms as

pcr writtcn colrmcnts givcn by DPIIT vidc U.0.No.:P-47011/171/2019-TSW dated 15.10.2019,

|(COpy enclosed)

IRA concemed may take suitable consequcntial action accordingly.

iCase No.:33/2/81… ALC2/2019 1Party Namc:TAG
:                  'CORPORATION
I                    :
|           :

ICase No.:35/2/81口 ALC2/20191Pany Namc:71ヽ AG
I                  ICORPORAT10N

:HQ Filc

IMcct No/Date:16/81-   Status:

IAIノC2/2019       1
113.11.2019            1

11ノ
ic.No/Date:0410165194 1ApprovedⅢ ノA「 ilc

:41 ::01/81/050/01121/AM19/  1:04/24/040/00199/AM19/  IH.02.2019       ,
:Decision:Thc Conlnittee considcrcd thc casc as pcr agcnda and dccidcd to flx the ad… hoc nolllls aS

,pCr Writtcn commcnts g市 cn by DPⅡ ir vidc u.O.No.:P-47011/171/2019-TSW datcd 15。 10.2019.

:(COpy enclosed)

:RA concemed may take suitable consequential action accordingly.

t2 | Page 51 Meeting No. 16/81 of Norms Committee-Il dated 13.11 .2019



:■ d::…黄よ:…
…… ~~1轟

'Na轟

よ
‐
二ti十廿INb~~~… IMLとiヽル5五:8,1`ゑ i」

~ 
奮品I::~~

| :47/2/81‐ ALC2/2019    SHRIRAM MANUFACTURING IALC2/2019        1
1 :              PRIVATE LIMITED       113.H。 2019        :

:器厨児5剛 BンAⅢり靴ち漏浙ν∞ハィAⅢり 1刑器αtt Ю%5234マe■ttd
≠
215だょζibil Thc~c。拝島孟品ざ

・
tもIsidこ亮さ伍3~ti:t iξ ュF~亀3五五rふさ

…
五6i3と 磁五
「
五五もicic五■ iまお薇

i :SCCking Certain inforlnation as raiscd by DHI was scnt to the applicant on 19.09。 2019 fo1lowcd by

: :inal rcminder on 04.H.2019.However,no rcply has bccn rccc市 ed yet.Hencc,thc Colllllnittee

i ldCdded to wtttrcmind the apphcantお r imishng thc rcq面 s責cmおma● on.

| |
: IThe Casc stands deferrcd.

|… |五恵派 IЙ91/2/81iA二 こうた015■1か よふよ▼ЁttASWiNDI品 ま No/Datよ iと,急il… ヽ1lti:f~~
| :                 17rECHNOIノ OGY INDIA   :AIッ C2/2019        1
1 :                 IPRIVArl、 Elノ IMI'1｀ED      13.11.2019        1

: 1嶋 fii` ~     ~~RLAttlit         Lic.No/Datc:0410165242 De■ ttcd

143::::ll露
911:'::11lli:` 86ilif19桜9::rti)|:iイ

ょLι五::1lI:li11:こ  1五五: 五 五さflilgttι, igttti:
: iSCCking Ccrtain infollllation as raiscd by Consultant(TEC-1)waS SCnt to thc applicant on 02.08.2019

, lf0110Wed by inal reminder on 20,09.2019.However,no reply has been rece市 ed yet.Therefore,the

l lCOmmittee decided to rcmmd the applicant for hrishng thc rcquishc mf。 111latiOn.

|  :Thc casc stands dcfcrrcd.

: ICase No.:         Party Name:IノEITWIND     IMcet No/Datc:16/81…   iStatus:
: 121/2/81‐ ALC2/2019  SIIRIRAM MAlこ JFAC7rlJRING AIyC2/2019     1
1 :              PRIVA′ I｀E LIMITED        13.11.2019        :

| :HQ Filc          lRIノA「ilc              iノ ic.No/Date:0410165252 1Dcfcrred
l  ::01/81/050/01107/AM19/ 1:04/24/040/00253/AM19/        126.02.2019            1

`4ゎ

tcis拓語
~千

五さ
‐
ё3島島itigι しもnsiaticd i品 ぁξ3・ 五:ゎti五百3五da~温と五

gitt thirL五

`轟

tittι,it181
: iSeeking Certain infomaation as raiscd by DHI was sent to thc applicant on 19.09.2019 followed by
: linal rcmindcr on 04.H.2019.Howcvcr,nO rcply has bccn rcceived yct.Hcncc,the Committcc

i ldCCHCdtO rcmindthc apphcant hr mmishhgthe req」 s■chおma● on.

l iThC Casc stands defcrrcd.

:幸
癬鳳 讐静

赫

151輛瀧話1島鳥L~協魔鳳鳥:
: ,Decision:The ColIImittcc considcrcd thc casc as pcr agcnda and decidcd to flx the ad― hoc norms as

l lpcr written comments datcd 08.11.2019 givcn by Consultant(rI、 EC-3):

:L:鳳:1::1::L:lili五; l   fMccting No.16/81 ofNolll]13 | Page 51



76012020

Ex ort Item:

Export Item Name.

Aluminium Billet Alloy― (Containing Aluminium 18730.310MT,
Magnesium 98.553MT&Silicon 84.075MT and otheritems)

-6000 to 7000,Vl to｀ V100,Bl'lto B 100",1000 to 2000… Vl to

l"to B 100"V100-Bl"to B100‖ ,3000 to 4000-Vlto V100-B
6000 to 7000,Vl to V100,Cl''to C100"

Note: The content of Al, Mg & Si given in reply dated 17.10.2019 as incorporated above in
export product.

RA concerned may'take suitable consequential action accordingly.

Case No.:54/2/81中

ALC2/2019

HQ File

Party Namc:BAOSTEEIノ    IMcCt No/Datc:16/81-   Status:
INDIA COⅣIPANY     IAlン C2/2019       1
PRIVATE 1/1MI′ I｀ED     13.11.2019        1

RIノA Filc Lic,No/Datc:0310827485:Defered

46191flイ 9,9イ9_1119イ今Y19/  1:03/94/040/01040/AM19/  106.03.2019
:I)ecision:The Comnlittcc considered the casc as pcr agcnda.It was notcd that a lDL has already becn

ig市en tO thC party on 26.10.2019.IIowcvcr,no reply has bccn rcceived yct.Consultant(SKB)

informed that MoS has already recommended wastage norms of the similar items in past. However,,
the Committee decided to wait for the reply to DL as irnit of length of import item is not clear. N
The case stands dcferrcd. ,..Y

eコnm

Sl.

No.

ITCHS
Code

Import Item
Recommcnded Quantity

1 28182010
Calcined Alumina
―Sandy Calcined

… …

19…

Import quantity allowed as per Sl. No. 1 of SION
C-1150 on net content of Aluminium in the

_e1p-gft p.Ig4Ust or as applied, whi

2 27131200
Calcincd Pctrolcum Coke

C̈P COKE

Import quantity allowed as per S1. No. 2(a) of
SION C- 1 1 50 on net of Aluminium in the export
product or_e1-app_1iq3, whichever is less

3 28261200
Alunliniunl Fluoride
―HBD/1ノBD

Import quantity allowed as per S1. No. 3 of SION
C- 1 1 50 on net of Aluminium in the export
plg{llg-t.9Ig! appligd,_ whichever is less

4 27011920
Non Coking Coal
-Stcam coal

Import quantity allowed as pcr Sl. No. 5 of SION
C-1 150 on nct of Aluminium in the export
pI-o {U9] _91 3l gp.p!gd,

81041100
ィヽIagncsium lngot,7to 10 kg
―Ingot,Conccntration:Purity

99 PCT NIG MIN

1.02 KglKg content in the export or as apptied,
whichever is less

6 28046900
Silicon Metal… Metallic

Silicon Gradc 553/Mctallic

Silicon Gradc 441

1.02 KglKg content in the or as applied,
whichever is less

7 27101930 Hi h Soccd lDicscl―IISD As per policy for import of fuel

14 | Page 51 Meeting No. 16/8 1 of Norms Committee-Il dated 13. 1 L2Al9
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Codc

Qty

20000.000

MT



i  :む
よζι Nぶ ::ζζ′う,愚 1lA二む

'''dib:11農

ジN五轟8:ζHAttBIN
I I                  :INTERNATIONAL

i:         |
| IHQ Filc

:L鵬星躍明::よ[Ⅷ黒長:Isllamended器
:  2。 The description of import item may be amended

"Alloy Steel Pup Joints & C Hose

as "Seamless Alloy Steel Pipes of

4ゝcct No/]Date:16/81-

ALC2/2019
13.11.2019

Lic.No/]Datc:0810144740

07.03.2019

Status:

Deferred
471:01/81/050/OH41/AM19/

IRLA「 ilc
::01/81/050/01141/AM19/    108/24/040/00421/AM19/

IDecision: rrhe cOlrmittee considercd the casc as Der aglidered the case as per agenda and decided to forward the applicant's
:reply dated 12.H.2019 to DPIIT for cxamination ofthe casc.

:Thc casc stands dcferrcd.

iCase No.:59/2/81‐ IParty Namc:DYNAMIC  ‐Mcet No/Datc:16/81- Status:
IALC2/2019          :FIッ OW PRODUCTS     ,ALC2/2019          1
1                 1PVT・ IッTD.          113.H.2019          ,

鶴厨児5剛ИyAⅢり協糖ν鋭%νAⅢり :悧辮
α
“
Ю授75741"ЮКd

iDecision:Thc Collllmittcc considcrcd thc casc as pcr agcnda and dccidcd to flx the ad― hoc norlns as

iper Written commcnts datcd 08.H。 2019 givcn by Consultant(TEC-3)as undCr:
|

i48

|

Relevant Grade".

:RA concemcd may take suitablc consequential action accordingly.

:Case No.:

170/2/81‐ALC2/2019

:HQ Filc

PVT.IyTD。

RLA「 ilc

Patty Namc:DIAMOND   IMcct No/Datc:16/81-  'Status:
ENGINEERING(CHENNAI)IAIィ C2/2019        1

13.11.2019           1

Lic,No/Date:0410165330 1Approved

1911:∬:牡:露XI逸ιも11箕T露:7鮮れど五:|::繁野ぉ巖.`五五覇:`五3品ζ漁
|:器 」

鷺 L∬ぽ
CmS JVen by DPIF宙 dc U.0.Nα :P470Hた 7201%TSW ttcd B■ ■20り

: IRA concemcd may takc suitablc conscqucntial action accordingly.

ITCHS
Code

Export Itcm Quantity
ITCIIS

Code
Import Itcm

Recommended

Quantity

73261990

Alloy Steel Pup Joints
and C& C Ilose
containin g 324667 Kg
Seamlcss Pipcs

8100 Nos.

wcighing

411020 Kg
73041110

Seamless Alloy
Steel Pipes of
Relevant Grade

370 MT
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ICase No.:

185/2/81‐ALC2/2019

:HQ File
i:01/81/050/01171/AM19/

雲a■y Namc:SIIIVAM IRON
:AND STEEIノ COMPANY
IノIⅣIITED

IⅢvA「 ile

102/24/040/00190/AM19/

Meet No/Date:16/81…   IStatus:
AIノC2/2019       1
13.11.2019            :

Lic,No/Datc:0210209059 1Defered

20.03.2019            :

:  IDecision:The CollrLmittcc considCred the casc as per agenda and dccidcd to scek from the applicant to

:50:hmiSh f01lowing infomnation as pcr written comments given by MoS vide U.0.No.:2(18)/2019/TD

:datCd 13.11.2019:

1 1.Input&。 utput matc五 als in cach stage of Proccss「low Dね gram.

: 2。 Consumption dctails ofthosc matcrials.

: 3. How it diffbrs from SION for Silico Mangancse prcscribed by DGFT.

IThC Casc stands dcfered.

ICase No。 :24/5/81‐ ALC2/2019 1Party Name:VESTAS WIND IMcct No/Date:16/81-  :Status:
TECHNOIノ OGY INDIA   IALC2/2019
PRIVATE IノIMITED      13.H.2019

HQ File RIノA「 ilc Lic.No/Datc:0410165342 1Defcred

:01/81/050/00073/ノ Ⅳヽ120/    104/24/040/00283/AM19/    121.03.2019

:Decision: The Conllnittcc considcrcd thc case as per agcnda and notcd that a deflciency letters

iseeking Ceiain infollllation as raised by Consultant(TEC-1)waS Sent to the applicant on 03.08.2019

墨 艦 le:濾 譜 鴬l品 盤 l:瑠 ふ attTtti盟 ご 鷺 綸 i露:Ъ:鋸謡 :∫
d・

lh∝

CbКハ C

:The casc stands dcfcred.

Case No.:88/2/81-

ALC2/2019
Party Namc:JAIN METAIノ
ROLLING MILLS

Mcet No/Date:16/81-

ALC2/2019
13.11.2019

iStatus:

HQ Filc RIノA「 ilc

|:01/81/050/01174/AM19/    :04/24/040/00270/2へ M19/
ILic.No/Date:0410165349  :Approvcd i
:22.03.2019              :         :

Decision: The Committec considered the case as per agcnda and decided to fix the ad-hoc noffns as

per written comments given by MSME as under:

Export Item Quantity Import Item
Recommended

Lead Scrap as

per ISRI
Code word
"Relay"

2941442 Kg.

Lead Ingots l.ead
Content - 99.95%. To
account for min 1199400
Kgs. Of lead within the
Exptt PrOdu些二____
Copper Scrap Min Cu
Content - 99oh'lo
account for min. 742500
Kgs. Of Copper within

1200000.000
Kg

750000.000
Kg

78020010

28362010

78011000

Disodium
carbonate,
dense

74040012
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Note:
I 1. Average lead content in import item No. 1 is 40.05%.
' 2. Average copper content in import item No. I is 260/o.

I 3. In case of import item at Sl. No. 1 :

. fa) Wastage, as applied, is allowed for lead content in export item at Sl. No. 1.
(b) Wastage @ 3%o is allowed for copper content in export item at Sl. No. 2.

:

iRA concerned may take suitablc consequcntial action accordingly.

iCase No。 :90/2/81‐       Party Namc:JINDAIソ     IMcet No/Datc:16/81…   IStatus:
IALC2/2019         AIノ UMINIUM I″ TD     AIノ C2/2019       1

113.11.2019

IHQ File RLA File il.ic.No/Date07l0ll4696 Deferred

;:01/81/050/01 lT6lA}/rlgl .0712410401002691AM19/ 22.03.2019
rDecision: The Committee considered the case as pcr agcnda and heard thc applicant's represcntative
,during personal hcaring. 'fhe representatives stated that during a certain period, the prices of value

iadded products i.e. Aluminium Cast Strip etc. were lower in Chinese market (Shanghai Metal
rExchange) vis-d-vis London Metal Exchange. Ilence, it procured the value added material from
,China which was mclted to manufacfure the end product.

53,
r I-Iowever, the Committee was of the view that value added product is not required to manufacture
ithe end product. Further GN-2 also allow import of "Aluminium" and "Zinc" wherever peffnitted in
lthe form of Ingots/Pigs/Sows/Slabs and l'-Bars only. 'I'he Committce was informed that in all the
,rec€rit cases of APAR Industries, the NC has allowed import of ingot only by deleting

1Plate/Sheet/Coil etc.

1 The Committee noted that a lot of cases of similar nature are coming for ratifications of noffns
lwhere value added product has been utilized to manufacture the end product. Flence, the Committee
ldecided to place the matter before Policy Interpretation Committee.

ri

. lI'l=a1e stands 
$eferrcd.

IALC2/2019 KNI′ 1｀MESH ALC2/2019
TECINOIノ OGIES      113.11.2019
PRIVAア I｀EIノ IMI'1｀ED    I

| :24.07.2019 as pcr written commcnts datcd 08.H。 2019 given by Consultant(TEC-3)as undCr:

:  '

::綿識
lilli191[1:ユ1匙ι6:iI:ilill畷::鮮亀endryfIIIfillllihollil[1
: ICpCat basis as a/pprovcd for AA No。 3010104373 datcd 25.06.2018 in Mccting No.08/81 datcd

17 1 Page 51 Meeting No. 16/81 of Norms Committee-Il dated 13.11 .2019
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ITCIIS

Codc
Export
Item Quantity

Sl.

No.

ITCHS
Codc

Import Item
Recommended

Quantity

73231000

Scourer
Made of
Gal.
Iron
Wire

11880.000

Kg

1 72179099
0.2 lllcctro
Galvanrzed Wire

Deleted

2 72179099
0.26 MM IIot

Galvanized Wirc

1.01 KgsA(g content
in the export product

72299016
0.20 MM Coppcr
Coated Steel Wire

Deleted

IRA concemed may takc suitablc conscqucntial action accordingly。

:Status:iCase No。 :96/2/81¨

:ALC2/2019

1HQ Filc IRLA Filc

IParty Name:DISHA AUTO IMcct No/Datc:16/81…
ICOMPONENTS PVT.LTD.:ALC2/2019
1                       ,13.11.2019

Iゴic.No/Datc:0310827926  1Approved

|:01/81/050/01182/AM19/   1:03/94/040/01128/AM19/   127.03.2019                1

1Decision:Thc(3omlnittcc considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad¨ hoc norlns as

lerwrittencomments datcd 08.H.2019 givcn by Consultant(TEC-3)as undCr:

Import Item

C-b"" St*@ Per API 5CT Latest Edition
13-318" OD 365 .12 * 20.62 MM ]'I'IK Grade K-55/D10 (100

Carbon Steel Seamless Pipes As Pcr API 5CT Latest Edition
10… 3/4‖ OD 298.45*20 MM THK Gradc K-55(100
Carbon Steei Seamless Pipes As Per API 5CT Latest Edition 9-
5/80D269.88*21 MM THK Gradc K-55/D10(100

:Note:Grade of steelto match in export&import.

iRA conccmed may take suitable conscquenual action accordingly.

Case No。 :4/2/81¨ALC2/2019 1Party Namc:POIノYCAB    Mcet No/Datc:16/81-  :Status:
IINDIA Iノ Iゝ41TED       IAIノ C2/2019        1

113.11.2019            1

: :HQ Filc
:56::01/81/050/00004/AM20/

IRLA「 ilc Lic.No/Date:03 1 082806 1 :Approved
:03/95/040/01353/AM19/    101.04.2019

:Decision: The Committee considered the case as per agenda and decidcd to fix thc ad-hoc norns as

,per written comments dated 11.11.2019 given by ionsuftant (I'EC-3). (Copy enclosed)

,RA concerned may take suitable consequential action accordingly.

Quantit

73043939

73043939

73043939
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: ICase No。 :13/2/81… ALC2/2019 1Party Name:WE1/SPUN    Mect No/Date:16/81…    Status:
:  l                   iCORP Iノ TD。          IALC2/2019        1

13.11。 2019           1

157:11)『|):50/00013/AM20/    ｀1'";liO/00001/AM20/    1:::ぶ】器
C:34100450291Approved

l  IDecision:Thc Col■ lmittcc considercd thc casc as pcr agenda and decidcd to flx the ad― hoc nollllS aS
I  I____:ス J       , 1′  1■ ■ ■ ■

^^■
ハ  ・  ■  ―   ■,′

^ヽ
い ハ
^ヽ
 /^    

・
  
・
ヽper written comments dated I 1.1 1 .2019 given by Consultant (TEC-3). (Copy cnclosed)

IRA concemcd may take suitable conscqucntial action accordingly.

iCase No.:18/3/81‥
ALC2/2019 1Party Namc:POIノ YCAB    Mcct No/Date:16/81-   Status:

:               IINDIA LIMI′ 「 ED      IALC2/2019       1
i                         :                         113.11.2019            1

:HQ Filc             iRI′A Filc            Iィ ic.No/Datc:0310828632 1Approvcd
58::01/81/050/00038/AM20/   1:03/95/040/00035/AM20/   26.04.2019         1

lDecision:Thc Conllnittce considcred thc casc as per agcnda and dccided to flx thc ad― hoc norlns as

iper Written col■lments datcd ll.H.2019g市 cn by Consultant(′ 1｀EC-3)。 (Copy encloscd)

:RA concemcd may take suitablc conscqucntial action accordingly.

ICase No。 321/3/81…      :Pa■ y Namc:VES′ 1・AS WIND IMcct No/Datc:16/81-  IStatus:
IALC2/2019          :″ 1｀ECHNOLOGY INDIA   IAIッ C2/2019        1
1                 1PRIVATE I′ Iゝ江ITED     :13.H.2019        1

:HQ Filc             lRLA File            :Lic.No/Datc:0410165523 1DcfelTed
i:01/81/050/00041/AM20/  1:04/24/040/00017/AM20/  130.04.2019       1
59 15ι

ti:i3轟 :十五8ё31轟五itig8 86五:iatiga t五もしょζt as pcr agcnda and notcd that a dcicicncy lcttcrs
iSCCking ccrtain inforlnation as raiscd by Consultant(TEC-1)waS SCnt to thc applicant on 03.08.2019

1f0110WCd by rcmindcr on 20.09.2019.Howcvcr,nO rcply has becn recc市cd yet.Hcncc,thc ColШ nittcc

idCCided to rcmind thc applicant for imishing the requisitc information.

:The case stands dcfcred.

ICase No。
:26/3/81… ALC2/2019 1Party Namc:POI″ YCAB    Mcct No/Date:16/81-   Status:

|                   IINDIA LIMI・ 1｀ED        IALC2/2019        1
13.11.2019           1

LicoNo/Date:0310828721 Approved

/81/050/00046/AM20/    1:03/95/040/00084/AM20/    101.05.2019

|  :Decision:Thc Colnrrlittce considcrcd thc casc as pcr agcnda and dccided to flx the ad…hoc no刑
『
Is as

l ipCr Written commcnts datcd ll.H.2019 givcn by Consultant(TEC-3).(Copy Cncloscd)

| :RA concemed may take s面 table consequendal action accordngly.

iHQ File
60::01/81/0

RIノA File
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言

責よ五山 j二Aiむ

"面
1濡
聴
よ漁bAiSAw芽

桜 rよ

疏 二

:高

品

IHQ Filc RLA「ilc IノicoNo/Date:0510410450:Defered

611i91イ早lイ9,99991,イ今Y79`  119,(1,(919イ 9991,/AM20/  102.05。
2019      1

:Decision:Thc Corl■lnittcc considcrcd thc casc as pcr agcnda and noted that the applicant's reply has

ibeen rcfeFcd to Consultant(TEC-3)on 13.H。 2019.Hcnce,thc Committec decided to wait for the

iCOllrlments.

IThe case stands dcfcrred.

62111(11(9,9イ 99"1を Yヽ79` _|:9,9,4119イ ?99,,晨
M20/ 06.05.2019    1

:Decision:The Colmmittcc considcrcd thc casc as pcr agenda and notcd that thc applicant's reply has

ibecn refeHcd to Consultant(TEC-3)on 13.H.2019.Hcnce,thc Co】 mmittee dccided to wait for thc

icOrnlncnts.

: :The case stands defbrrcd.

|:驚過LCν朋9  1鑑ざT謡酬LTE造き州ν
α16/81-ッ m馴

 |
: |             ILIMITED         113.H.2019      1     1

: :HQilit ~ ~ ~ ~ 1良 ilAriた
‐―   … ~~ltiti｀

8'5五 iιbζ i54iお
‐

iI→ざ拠rrcd…
|

1 101/81/050/00059/AM20/  1:05/23/040/00061/AM20/  108.05,2019       1      1

163 ib“iまも五li五3ё8五鳳ititt 86五ζiとまぬtht t漁3‐lζおti亀品att ind i31も a thtti th8 ё3轟轟ititる
｀
88五:石L“II

I :a grOup tO study the manufacturing processcs and asccrtain wastagcs by visiting thc factory premiscsl

l lof somc applicants marlufacturing samc/similar products.1｀ he rcpo■ of study group is awaited.A:

: ldeCiSiOnwouldbctakenbascdontherepo■ ofthe study group.                |

: |
:  :The case stands dcfbred.

iCase No.:2/5/81-AL(〕 2/2019 1Party Name:

1                  1JAYACHANDRAN
I                   :AIノ I″OYS PRIVATE
I                   II′ IMITED

,HQ File             lRIノA「 ilc
l:01/81/050/00051/AM20/    1:32/24/040/00003/AM20/

:Case No。 :9/5/81-ALC2/2019 1Party Namc:JINDAL SAW
:                    ILIMITED

IHQ File

IMcet No/Datc:16/81-   iStatus:

IALC2/2019       1
113.11.2019            1

1LicoNo/Date:0510410481 1Defcred

Mcct No/Date:16/81-   Status:

AIノC2/2019       1
13.11.2019            1

1ノicoNo/Date:3210078951 1DefeⅡ ed

09.05.2019            1
64

rl)ecision: The Committee considercd the case as pcr agenda and noted that a deficiency letter seeking,

lcertain information as raised by MSME was sent to the applicant on 31.10.2019. Flowever, no reply
ihas been received yet. I'Ience, the Committee decided to remind the applicant for furnishing th..-, -/
irequisite information. 

N
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11:E責よ:'1′ζんilALёシうbi5,嘉しNa轟よi血青i責5  1Mときi｀8'5五庭li`'恵i: 、1ltiζ
:                  IPOWER BLADESINDIA  IALC2/2019        1
:                  IPVT・ IノTD            13.H。 2019        1

:HQ Filc             lRLA「 ilc            Lic.No/Datc:3410045142 1Dcfcrrcd
::01/81/050/00070/AM20/    1:34/24/040/00046/AM20/    115.05.2019            1

65:bι
ti:iぶI:十五8ё6五五1118866五ζiとさ島a tll``五ζさ五ξ per agenda and notcd that a dcicicncy letter sccking
iCCiain information as raiscd by Consultant(′ rEC-1)waS SCnt to thc applicant on 03.08.2019 followcd

iby a rCmindcr on 20.09.2019.However,no rcply has bccn reccivcd yct.Hencc,thc Committee

ldeCidCd tO rcmind thc applicant for imishing thc rcquisitc infomnation.

IThc casc stands defercd.

ICase No.:22/5/81‐ ALC2/2019 1PartyNamc:Iィ M WIND  IMect No/Datc:16/81-  Status:

|         :♀
y群
:LADESNDh l針 r盤 ザ    |

IHQhお
………… ~― ― ―

1面:Ariit    
…    一

ilと、3/D五お:」416043i4」 03ferrga“
::01/81/050/00071/AM20/  1:34/24/040/00045/AM20/  115.05.2019       1

66 D..irion: l-hc Committec considcrcd thc casc as pcr agcnda and notcd that a deficicncy lctter sccking
lcertain information as raised by Consultant ('l'EC-1) was sent to the applicant on 03.08.2019 followed
lby a reminder on 20.09 .2019. I'Iowever, no reply has been received yet. Ilence, the Committee

ldeCidedto remind thc applicant for f予 nishing thc requisite information.

:The casc stands deferred.

:Case No。 :11/5/81中

:ALC2/2019

1HQ Filc
i:01/81/050/00060/AM20/

Party Name:REFORM   IMcct No/Date:16/81-
T001ノ S PVT.IノTD.     :AI′ C2/2019

113.11.2019

RIノA「nc        lIノ ic.No/Datc:0210209163  1Approvcd

:02/24/040/00011/AM20/   115.05.2019                :

:Status:

:  IDecision:Thc Colrmittec considcrcd thc casc as pcr agenda and decidcd to flx the ad― hoc no」
『
LS As

詰7胤器 性蹴 :計i猟 柵 織 l∬ ξWhai 
σEG助 輛ぬぬe∞nduonぬ激

“

К五ption ttd

:67 1quantity Ofimpo五 item would bc as per SЮ N.
:  |
:  |

: INote:

: |(1)Description of cxport item is amcndcd as“ Knives and Cutting Blades for Machine or for

i lmeChanical applianccs(Centre Bladc and Pcanut Bladc sizc 46白 1/4"and 42"length)for

:  lindustrial use"as per rcply datcd 23.10.2019.

I I(li)Grade ofimport and cxportitems to match.
|  |

| :RA conccmcd may takc suitable consequcnual a“ on accordngly.

面 鴫 ヽ 田 酬

…

mmittec_II datcd 13‐ 狙 921 | Page 51
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: :(〕ase No。 :26/5/81-ALC2/20191Party Namci VOESTAIン PINE IMeet No/Datc:16/81-   Status:

IVAE VKN INDIA PRIVATE IAIノ C2/2019

i:器轟児5ν0007プAM2υ

ILIMITED

IRLA Filc

:05/24/040/00101/AM20/    120.05.2019

13.11.2019            1

Lic.No/Date:0510410637 1DcfcFed

Iフic,No/Datc:0510410642 1Defcrcd

21.05.2019            1

168 1bι ti:i31:十五さё3i益島ittcc considcrcd thc case as pcr agenda and notcd that a deflciency lettersI
I ISCCking Cenain infOrmation as raiscd by Consultant(′「 EC-3)was sCnt tO thc applicant on 28.10。

2019.|

However, no reply has bcen received yet. Ilence, the Committee decided to remind the applicant for
furnishing the requisite information.

:The case stands deお rred.

iCase No.:33/5/81‐ ALC2/2019 Party Namc:BI′UEBIRD   IMcct No/Date:16/81-  Status:
SOIノ AR PRIVATE Iノ IR/11il｀ ED IAIノC2/2019        1

'13.11.2019            1
,HQ File             lRLA「 ilc
::01/81/050/00082/AM20/    1:05/23/040/00078/AM20/

:Decision:Thc ColYLmittCc considcred thc case as pcr agcnda.Consultant(TEC-3)infoHlled that the

69 iappliCant's rcply dtted 03.10.2019 is dcicicnt duc to thc following rcaso■

1. Import is for 4 types of cells but break-up with calculations not given.

2. Requirement of cells is shown in fraction for fcw type of modules.

I'herefore, the Committee decided to ask from the applicant to provide above information.

iThe case stands deferred.

:

:Case No.:34l5i81-ALCZl20l9,Party Name: JINDAL SAW Meet No/Date: 1618l- rStatus:
ILINIITED ALC2/2019

13.11.2019

:HQ File             lRLA「 ilc            lIノ ic.No/Datc:0510410679:Dcferred
::01/81/050/00083/AM20/  1:05/23/040/00079/AM20/  123.05。 2019       :
70 il)ecision: The Committee considered the case as per agenda and noted that a deficiency letter seeking r

icertain information as raised by Consultant (TEC-3) was sent to the applicant on 19.09 .2019 followed

lby u reminder on 04. lI.2Ol9.Ilowever, no reply has been received yet. Flence, the Committee
decidedtoremindtlreapp1icantforfurnishingtherequisiteinformation.

The case stands deferred.
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l iCase No.:35/5/81‐ ALC2/2019 1Party Namc:GAVIRANGA
1 1                  1ENTERPRISES
t  :

| :HQ File

Mcct No/Date:16/81…   Status:
AIvC2/2019       1
13.11.2019           1

Lic.No/Datc:0710114946 1DefeFed

24.05。 2019            1

打1
:01/81/050/00084/AM20/    ::07/24/040/00042/AM20/

IDecision:The Colnrnittec considcrcd thc casc as per agcnda and notcd that a copy of application was
iscnt to McitY for cxanlination of thc casc on 02.08.2019 fo1lowed by rcnlindcr on 05.11.2019.

IHOWeVer,no comments have been rece市 ed yct.Thcreforc,thc Colrmittee decided to rcmind McitY

lfOr eXpediting the col■ lments.

IThe case stands defcnied.

:FeNα
3αジ8卜ALCν2m9毛

鱚 き:ξ

VRANGA造
ご州 ν

αV譴 ~ftatu脱

|:        |        113.11。 2019    1

i :HQ Filc             lRLA Filc            Iノ ic.No/Date:0710H4947 1Dcfcred
l ::01/81/050/00085/AM20/  1:07/24/040/00043/AM20/  124.05.2019       1

:72 1bιιlξibil十五さё3ふ島iti``ι6五きiatiιd th8 cょξι ttξ

`ti ttL`五

五五五五と五61と a th農 五ともお,3Fibbiit農 18五 喜五ξ

l :sent to McitY for cxamination of the casc on 02.08.2019 followcd by remindcr on 05,11.2019.

| :HOWCVCr,no comments havc bccn rccc市 cd yct.71ヽ hereforc,thc Committcc dccided to rcmind MeitY

: ifOrCXpediting thc colnrncnts.

:  :The case stands deferred.

| :ё五:こ 責

`::           ||五

長,ヽ五轟ι:ζ IIIvAIノ IK   IMeet No/Datc:16/81-  IStatus:

|ョ
リy譴由ALCν2m9  :vTALCONrRα yS ttr盤

ザ   |

| :HQ File             lRLA「 ile            Iッ ic.No/Datc:0510410693 1Defered
|  ::01/81/050/00088/AM20/ :05/24/040/00096/AM20/    124.05。 2019,]
i_^ iDecision: The Committee considered the case as per agenda and notcd that the applicant was called
',l3t,fo, personal hearing to cxplain the casc before Norms Committcc. IIowcver, noboay *ut appeared for
j ;personal hearing on behalf of the applicant. 'l'hercfore, thc Committee decided to give one more

, :opportunity to the applicant for personal hearing to explain the case before Norms Committee

:盤新 Ⅷ盤 fttI品 :];e dCidCncた
s as rJscdお rAA No.0510410694 dated 24.05。 2019 sem宙de

lThe casc stands dcfcred.
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iCase No.:40/5/81‐ ALC2/2019:Party Namc:SHIVAIノ IK   IMcct No/Datc:16/81-

|                   :BIMETAIノ CONTROIノ SIノTD IAI′C2/20191                         :                         113.11.2019

:HQ「 ile

::01/81/050/00089/AM20/

Status:

RIノA File            Lic.No/Date:0510410694 1Dcfered
:05/24/040/00095/AM20/    124.05.2019            1

:Decision:The Committcc considered thc case as pcr agcnda and notcd that thc applicant was calledl
74:for pers6nal hearing to cxplain the casc bcfore Norms Committee.Howevcr,nobody was appeared fori

わerSOnal hearing on bchalf of thc applicant.Thcrcfore,the Cottmittec dccided to give one more:
10ppOttlnity to the applicant for personal hearing to cxplain the casc beforc Norms Committcc:

lalongWith reply of samc dcicicncies as raiscd for AA No.0510410694 dated 24.05.2019 sent videi
iemail datcd 28.10.2019.

IThc case stands dcfcHcd.

.:
iCase No.:4115/81-AL(:21201,9 :Party Name: SIIIVALIK

:BIMETAL CONTROIノ SIノTD

IRIノA FilcHQ「 ilC

Mcct No/Date:16/81-  IStatus:

AIノC2/2019       1
13。 11.2019           1

Lic.No/Datc:0510410695 1Dcfcrred

24.05.2019            1|:01/81/050/00090/AM20/    ::05/24/040/00094/AM20/

15輩 1翼 :i∬懸 躍 電 鵠 淵 精 雲 」視 ∬ 選 属 朋 驚 t督 蹴 避 富 謬 標 嘲 :L:輝
:

| lperSOnal hearing on bchalf of the applicant.Thcrcforc,the Committce decidcd to g市 e one morci

l 10ppO■unity to the applicant for personal hearing to cxplain thc case before Noms Committeei

l la10ngWith rcply of samc dcicicncics as raiscd for AA No.0510410694 dated 24.05。 2019 sent vidcl

l iemail datcd 28.10。 2019.

| IThe case stands dcfcrrcd.

iCase No。 :48/5/81… ALC2/2019:Party Name:E「 D
:INDUCTION PRIVATE
:LIMITED

Mcct No/Date:16/81…   Status:
ALC2/2019       1
13.11.2019            1

:HQ Filc              lRLA「 ilc             Lic.No/Datc:0710114996 1Dcfered
::01/81/050/00097/AM20/    1:07/24/040/00051/AN120/    131.05.2019            :
76:beci:i`五

:子hc ё3蓋轟itigι ιЬ五:idt■とi五ι

`基

ど1:pcr agCnda and notcd that a copy of apphcation was
iSCnttO MSME on 23.09.2019 for examination ofthe casc.However,no comments havc bcen rece市 ed

lyCt.ThCrcforc,thc Committcc decidcd to rcmind MSME for cxpediting the commcnts.
:

:The case stands deferred.
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l iCaseNo。 :1/16/81‐ ALC2/2019:Party Namc:KANADE    Mcct No/Datc:16/81-   Status:

|:        INANDUDYOGPVT.Iン
TD.:什
r盤 ザ    :|  |                     |

: IHQ Fiig 
……………

   RLAriiぎ
・ ……――‐…

1lι
:面3'5よi`bilo恵壺

'541も

感 さご
:771:01/81/050/00286/AM20/  1:03/94/040/00569/AM20/  117。 10.2019       1

1  :I)ecision: 
′
rhc comrnittcc considcrcd thc casc as pcr thc agcnda and notcd that the hard copy of

l :appliCa●on has not yct bccn reccivcd.Therefore,thc Committcc dedded to rcquest thc apphcant to

l ifumiSh thc hard copy ofapplication for cxamination ofthc casc.

: ,The Case stands deferred.

iCase No。 :2/16/81‐

:ALC2/2019

IPartyNamc:KANADE    IMcct No/Datc:16/81-  Status:
:ANAND UDYOG PVT.  :ALC2/2019        1
1L′rD.            '13.11.2019       1

iHQ File RI-A File Lic.No/Date:0310832295 Deferred

l:01/8ll050l00287lAM20l:03l94l040l00570lAM20l.t].10.20|9
;Decision: The Committcc considered the casc as per the agcnda and noted that the hard copy of
iapplication has not yet been received. l'hercfore, the Committee decided to request the applicant to

lfurnish the hard copy of application for examination of the case.
,The case stands deferred.

iCase No。 :3/16/81-       Party Name:CHINA SアI｀EEL IMcct No/Datc:16/81-   IStatus:

IALC2/2019          1CORPORA'1｀ ION INDIA  IAIィ C2/2019         1
1                 PRIVATE Iノ INII1711ED    13.11.2019         1

:HQ File             lRLA「 ilc            Lic.No/Datci3410045548 :Approvcd
::01/81/050/00288/AM20/  :34/24/040/00206/AM20/  118,10.2019        :

:Decision:The Conlnittcc considered thc casc as pcr agcnda and dccidcd to flx thc ad¨ hoc nonns on

lCpCat basis as approvcd for AA No.3410043636 dated 14.H.2017 in NC… 2M.No.05/81 datcd

112.6.2019 on the recommcndation ofrcprcscntativc ofMoS as under:

Quantity Import item Recommended

Quantity

1.015 MT/MT
contcnt in thc

cxport product

Sl.

No.

ITCIIS

Codc

72251900

Export item

Silicon

Elcctrical Stccl

Of Cold Rolled

「
ull Hard

(Unanncaled)
Widc Coil

Gradc:50C400,
Width of

600MM or
More,

Thickness

O。 300MM―
0,750MM

1500,000

ⅣlT
72251990

Flat Rollcd

Product Of

Silicon

Electrical Stecl

C)thcr'1｀ han
Grain Orientcd

Gradc
50CS400/
50C400,Width
of600MM or
More,

Thickness

O。 300MM―
0.750MM

Meeting No. 16i 81 of Norms Committee-Il dated 13. I 1 .2019
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2 72251990

Flat Rollcd

Product Of

Silicon

lElcctrical Stccl

Othcr Than

Grain Oricntcd

Grade
50CS600/
50C600,Width
of600MM or
iMorc,

Thickncss

O.300MM―
0,750MM

1000.000

Mt
９

“ 72251900

Silicon

I〕lcctrical Stccl

Of Cold Rolled

Full IIard

(Unannealed)
Wide Coil

Gradc:50C600,
Width of

600MM or
Morc,

Thickness

O.300MM
O,750MM

1.015 MT/MT
content in the

export product

lNote: Thickness and grade of import and export items to match.

]

,RA concerned may take suitablc conseqrrential action accordingly

iCase No。 :4/16/81‥

IALC2/2019

:HQ File

IParty Name:SIEMENS
:GAMESA RENEWABLE
IPOWER PRIVATE
:IノIMITED

IRLA Filc

,Mcct No/Date:16/81-   IStatus:

IALC2/2019       :
113.11.2019           :

IIッ ic,No/Date:0410166177 1Deferred

80::01/81/050/00289/AM20/    1:04/24/040/00115/AM20/    121.10.2019            1

:Decision: The Comllllittec considcrcd thc casc as pcr thc agcnda and noted that thc hard copy of

iappliCttion has not yct bccn rcccivcd.Thcrcforc,thc Comnittce dccidcd to rcqucst thc apphcant to

lfumiSh the hard copy ofapplication for cxamination ofthc case.

IThc case stands dettHcd.

Case No。 :5/16/81‐ ALC2/2019 1Party Name:MGR METALS iMcctNo/Date:16/81-  iStatus:
AIノC2/2019       ,
13.11.2019            1

1ッicoNo/Datc:0810146373 1DcfclTcd

8119_111■ ,γ9野?1)竺‐Y7γ   119191(919イ 9921,(今 Y19イ ___′牛19:191?______1-ヽ  一・―
:Decision:「 rhe comlnittcc considered thc casc as pcr agenda and noted that a copy of application has

lbCCn rcfcrcd to Consultant(TEC-3)on 13.H.2019 for cxamination of thc casc.Thercfore,the
ICommittee dccidcd to wait for thc commcnts,

:The case stands dc■ rrcd.

:RLA Filc
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| :Case No.:6/16/81‐       IParty Namc:TOSHIBA    :Mcet No/Datc:16/81‥   Status:
; rALC2t2019 TRANSMISS10N& IAI′C2/2019

SYSTEヽIS 113.11.2019          1

1Lic.No/Datc:0910068126 1Dcfcrrcd
/AM20/   :22.10.2019        1

as pcr the agcnda and notcd that thc hard copy of

),thc Colnmittec decidcd to rcquest the applicant to

lon ofthe casc.

Party Name:SHIVAIノ IK   IMect No/Date:16/81-  IStatus:
BIMETAIノ CONTROLSI′ TD IAl′C2/2019        1

113.11.2019           1

ILic.No/Date:0510412272 1Dcfcred
/AM20/  25.10.2019      1
as pcr thc agcnda and notcd that the hard copy of

),the Comlnittee decidcd to rcquest the applicant to

ion ofthc casc.

|  `

i :ThC Case stands defcⅡ ed.

iCase No.:7/16/81‐
:ALC2/2019

l iCaseNo.:8/16/81…

|  :ALC2/2019
1  1
1  1

Party Namc:

LIMITED :ALC2/2019       1
113.11.2019           1

1ノic.No/Date:0710H56H IDefcrcd

s;;d;;

| IHQ Filc

t4119_9'γツ?'タツ子γ
RIノA「 ilc
:07/24/040/00163/AM20/    128.10.2019

lDecision: Thc Conllnittcc cOnsidcrcd thc casc as pcr thc agcnda and notcd that thc hard copy

,appliCation has not yct bccn rcce市 cd.Thercfore,thc Committec dcdded to requcst thc applicant

immiSh the hard copy ofapplication for examination ofthe case.

:The casc stands defenied.

ｏ
ｆ

ｔ。

iCase No。 :9/16/81‐

lALC2/2019

111QFilも  ~

Party Namc:AXORA     IMcct No/Date:16/81-
RESOURCESIッ IM11｀ED   :ALC2/2019

113.11.2019

:RLA Filc
一
ｄ
一　
Ｃ
一　
打
一
■
一

ｅ
一
Ｄ:Lic.No/Date:0210209513

鎌5::里

`ll夕

,%ツ ?fタツ29 馬五カ蘭υ00109ハM2ν  lI高ち高
i lDecision:The CoJmmittce considcrcd thc casc as pcr thc agcnda and notcd that thc hard copy of

l:棚∬精肌:::」議鶴i:驚窯:蹴踏b牌棚 よ
∝&dttd b Кqucstぬe叩山」わ

: |

1  1Thccase standsdcfclTcd.
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Offline C'ases

Mceting No. 16/81 of Norms Committec-ll dated l3.l l .2}lg

SI.

No。

Party's Name and

AA No.
HQ/RA File
No.

Case flistory Decision
Status

Rl

ALSTOM
PRO」ECTS INDIA
LIMITED

0310683926 dated

29.02.2012

01/81/050/005

15/AM12

03/94/040/010

33/AM12

The Case was rejected in M. No. 18 dt.

04.12.2012 due to non-submission of reply.
The applicant vidc their letter dated

09.02.2016 furnished a copy of reply dated

28.09.2015 and requested for fixation of
norms. The applicant had also furnished
reply dated 21.02.2019 to DHI of
deficiency letter dated 23.10.2011 which
was forwardcd to DI-II on 31 .05.2019. DHI
was reminded on 14.08 .2019 & 03 .10.2A19
to expedite the comments. 'I'he case was

last considered in M. No. 13/81 dt.

03.10.2019 and noted that the complete set

of application is not available for
examination of the case as informed by the

representative of DI-II in the meeting.
'l'herefore, the Committee dccided to ask

from the applicant and RA, Mumbai to
furnish complete sct of application for
examination of the casc. As per NC
decision, a letter was sent to the applicant
on 28.10.2019 for submitting the complete

set of application. flowever, no information
has bcen received yet.

The Committee decided
to remind the applicant
for submitting the

complete set of
application.

Deferred

R2

ASTA INDIA
PRIVATE
LIMITED

3410040446 datcd
14.08。 2014.

01/81/050/003

54/AM15/DE
S.Ⅱ

34/24/040/000

88/AM15/

The case was rcjected in M. No. 05/81dated
18.06.2015 due to non-submission of reply
of deficiency letter dated ll.I2.2Al4.
I-Iowcver, the applicant vide letter dated

07.05.2018 furnished the reply with a

request to fix the ad-hoc noffns. 'fhe

applicant's reply was referred to DPIIT on
13.06.2018 for cxamination. DPIIT vide
U.O. dated 19.07 .2019 suggested to call the

applicant for personal hearing. 'l'he case

was last considered in M. No. 13/81 dated

04.10.2019. Ihe Committee considered the

case as per agcnda and heard the
applicant's rcpresentative during personal
hearing. The Committee directed the

representative to furnish the following
information:
1. 51. No. 5 & 11 of Standard Deficiency
Format, export product wise.
2. Specific use of import items at S1. No. 4,

8 &. 12 (Epoxy 2 Transparent) in the cxport
products and basis for their quantities.

'I'he Committee decided
to remind the applicant
for furnishing the

requi s ite information.

´

Deferred

／
一
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3. The Committee also decided to ask the
deficiencies which were raised earlier vide
letter dated 11.12.2014 i.e. whether it is a
case of physical export/ Deemed export. In
case it is a Deemed export, firm should
provide following information:-
(i) EPCG licence number and date
(ii) CIF value of the licencc
(iii) Whether this licence was issued under
Zero duty or 3 per cent Scheme
(i") Custom duty saved amount
(v) Products to be manufactured
(vi) IIow EPCG licence holder intends to
discharge the EO against the EPCG liccnce.
As per NC decision, D/L was sent to the
applicant on 28.10.2019. Ilowever, tro
reply has been reccived yct. 

]

R3

ASTA INDIA
PRIVATE
LIMITED

3410040933 dated

06.02.2015。

01/81/050/000

79/AM16/DE
S.II

34/24/040/002

92/AM15

The case was rejected in M. No. \2181
dated 22.09.2015 due to non-submission of
rcply of deficiency letter dated 23.06.2015.
I'Iowever, the applicant vide letter dated
07.05.2018 furnished thc reply with a
rcquest to fix the ad-hoc noffns. l'he
applicant's reply was referred to DPIII' on
13.06.2018 for examination. DPIII' vide
U.O. dated 19.07.2019 suggested to call the
applicant for personal hearing. The case
was last considered in M. No. l3l81 dated
04.10.2019. The Committee considercd the
case as per agcnda and heard the
applicant's representative during personal
hcaring. l'he Committee directed the
representativc to furnish the following
information:
1. S1. No. 5 & 11 of Standard Defici"rr.y]
Format, export product wise . 

I

2. Specific use of import items at Sl. No. 4, 
I

8 & 12 (Epoxy 2 'fransparent) in the export 
I

products and basis for their quantities. 
I

3. The Committee also decided to ask thcl
deficiencies which were raised earlier vide 

I

letter dated 11.12.2014 i.e. whether it is al
case of physical export/ Deemcd export. In 

I

case it is a Deemed export, firm should 
Iprovide following information:- 
|(i) EPCG liccnce number and date 
I

(ii) CIF value of the licence 
I

[iii) Whether this licence was issued underl
Zero duty or 3 per cent Scheme 

I

liv) Custom duty saved amount 
I

fhe Committee decided
to remind the applicant
for furnishing the
requisite information.

Deferrcd
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ハ

(") Products to be manufactured

(vi) I-Iow IIPCG licence holder intends to

discharge the EO against the EPCG licence'

As per NC decision, D/L was scnt to the

applicant on 28.10.2019. Ilowever, ro
reply has bec■三2celVed yet.

The Committee decided

to remind the aPPlicant

for furnishing the

rcquisite information.

The case was rejected in M. No. 09/81

datcd 26.07.2016 due to non―subnlission o

reply of deficicncy letter dated 26.04.2016'

llowever, thc applicant vide letter dated

07.05.2018 furnished the reply with a

request to fix the ad-hoc norrns' The

applicant's rcply was referred to DPIII on

tf.OO.ZOtS for examination. DPIIT vide

U.O. dated 19.01.2019 suggested to call the

applicant for personal hearing. The case

was last considered in M. No. 13/81 dated

O4.1O.2Olg . "Thc Committee considered

the case as pcr agenda and the applicant's

representative explained the case before

Norms Committee during personal hearing'

The Committee directed the applicant'

representative to furnish the following
information:
1. Information in respect of S1' No. 5 & 1 1

of Standard Dcficiency Format, cxport

product wise'

2. Specific use of import items at S1. No. 4,

8 &. 12 (Epoxy 2 Transparent) in the cxport

products and basis for their quantities'

:. 'fn. Committee also decided to ask the

deficiencies which were raised earlier vide

letter dated 22.03.2016 i.e. whether it is a
case of physical export/ Deemed export. In

case it is a Deemed export, firm should

provide following information:-
i. EPCG licence number and date

ii. CIF value of the licence

iii. Whether this licence was issued under

Zero duty or 3 Per cent Scheme

iv. Custom dutY saved amount.

v. Products to be manufactured

vi. I{ow EPCG licence holder intends to

discharge the EO against the EPCG

licence."
As per NC decision, D/L was sent to the

applicant on 28.10.2019. Ilowever, no

reply has been received Yet.

01/81/050/004

54/AM16/DE
S.II

34/24/040/001

37/AM16/

ASTA INDIA
PRIVATE
LIMITED

3410041462 datcd

17.08.2015

Meeting No. l6181 of Norms Committce-Il dated 13.11 .2}lg
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R5

ASTA INDIA
PRIVATE
LIMITED

3410042077 datcd

18.04.2016

01/81/050/002

60/AM17/DE
S.II

34/24/040/002

13/AM16/

The case was rejected in M. No. 26181

dated 21.03.2017 due to non-submission of
reply of deficiency letter dated 14.12.2016.
However, the applicant vidc letter dated

07.05.2018 furnished the reply with a

request to fix the ad-hoc norms. The
applicant's reply was referred to DPIIT on
17 .09.201.8 for examination. DPIIT vide
U.O. dated 19.01 .2019 suggested to call the

applicant for pcrsonal hearing. The case

was last considcrcd in M. No. 13/81 dated
04.10.2019. "'I'he Committee considered
the case as per agcnda and the applicant's
representative explained the case before
Norms Committee during personal hearing.
The Committee directed the applicant'
representative to furnish the following
information:
1. Information in respect of Sl. No. 5 & 1 1

of Standard Deficiency Format, export
product WlSC.

2. Specific use of import items at S1. No. 4,

8 & 12 (Epoxy 2 'fransparent) in the export
products and basis for their quantities.
3. 'Ihe Committee also decided to ask the

deficiencies which were raised earlier vide
letter datcd 22.03.2016 i.e. whether it is a
case of physioal export/ Deemed cxport. In
case it is a I)eemed export, firm should
provide following information:-
i. EPCG liccnce numbcr and date

ii. CIF value of the licence
iii. Whether this licence was issued under
Zero duty or 3 per cent Scheme
iv. Custom duty saved amount
v. Products to be manufactured
vi. I{ow EPCG liccnce holder intends to
discharge the EO against the EPCG
licence."
As per NC decision, D/L was sent to the

applicant on 28.10.2019. I{owever, ro
reply has been received yet.

The Committee decided
to remind the applicant
for furnishing the

requisite information.

Deferred

R6

BC
INSTRUMENTS
INDIA PRIVATE
LIMITED

KASEZ/1000/。

EOU/11/46/20

03-04/Vol.I―

941

Thc applicant requested for fixation of
wastage norns in respect of machined
components under 100% EOU. 'fhe

applicant's representation was referred to

DPIIT on 23.05.201 8 followed by reminder
on 14.08.2019. 'l'he case was last
considered in M. No. 13/8ldated
04.10.2019 and decided to wait for

The representative of
DPIIT informed in the
meeting that the case is
under examination.
Therefore, the
Committee decided to
wait for the comments.

Defcrred
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conllnents.   Howcver,   thc   complctc

application was again scnt to DPIIT on

01.11.2019.

R7

BHANDARI
FOILS&TUBES

IノIMITED

0310581975 dated

02.07.2010

01/81/050/000

86/AMll
03/94/040/002

68/AMll

The case was ratified in M. No. 42 dt.

03.01 .2012 as per written comments of
MOS vide U.O. No. 2(5)12006-TW (Vo1-II)
dated 02.12.2011. Ihe applicant requested
for revision of norms as export and import
quantities were interchanged duc to
typographic error/human error. 'fhe

representation was referred to MoS for
examination of the case on 13.10.2017 &
25.06.2019 followed by reminder on
14.08.2019. fhe case was last considered in
M. No. 13i81 dated 04.10.2019, the matter
was dcliberated in the meeting and the
Committee decided to refer the case to
MSME for examination as no comments
were being furnished by MoS. The case

was referred to MSME on 18.10.2019 with
reminder on 01 .11.2019.

The Committee
considered the case as

pcr agenda and decided
to revise the ad-hoc
noffns as per written
comments given by
MSME as under:

Approved

ITCIIS

Code
Export Item Quantity

ITCHS
Code

Import Item
Recolnmended

Ouantitv

72201101

Cold Rolled

Stainless Steel

Strips/Shccts/Coils

thickness O.01Mヽ任

T03.00MM
GRADE 3161ン

240000,00

0 Kg
72202090

Cold Rolled

Stainlcss Steel

Coils

Thickl■ ess

l.50ⅣIM TO
3.00MM
GRADE 316L

244800   Kg
inclusivc   of

20/O wastage

Note:
1. Quantity of export item may be amended to 240000 Kgs
2. Width of export product should be less than corresponding width of import.
3. 'I'hickness of export may be modified as 0.01 mm to 3.00 mm.
4. 'fhickness of import may be modified as 1.50 mm to 3.00 mm.

RA concerned may take suitable consequential action accordingly.
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R8

BHANDARI
FOILS&TUBES
LIMITED

0310595668 dated

07.10.2010

01/81/050/003

05/AMll
03/94/040/004

18/AMll

The casc was ratified in M. No. 42 dt.
03.01.2012 as per written comments of
MOS vide U.O. No. 2(5)12006-TW (Vol-II)
dated 02.12.2011. The applicant requested
for revision of norns as export and import
quantities were interchanged due to
typographic crror/human error. 'fhe

represcntation was rcfcrrcd to MoS for
examination of the case on 13.10.2017 &.

25.06.2019 followed by reminder on
14.08.2019. The case was last considered in
M. No. 13i81 dated 04.10.2019, the matter
was deliberated in the meeting and the
Committee decided to refer the case to
MSME for examination as no comments
were being furnished by MoS. 'the case

was referred to MSME on I 8. 1O.with
reminder on 01. 1 1.20 19.

The Committee
considered the case as

per agenda and decided
to revise the ad-hoc
norrns as per written
comments given by
MSME as under:

Approved

ITCHS
Codc

Export Itcm Quantity 翫:S IImp“ hem
Recommend
ed Ouantitv

72201101

Cold Rollcd

Stainlcss Stcel

Strips/Shccts

/Coils Thickncss

O.001MM TO
l.2.MM GRADE
3161ッ

230000.00

0 Kg
72202090

Cold Rollcd

Stainless Stccl

Coils Thickncss

l.5 MM TO
3.00MMGRADE
316L

234600  Kg
inclusive  of

20/O wastage

Note:
1. Quantity of export item may be amended to 230000 Kgs
2. Width of export product should be less than corresponding width of import.
3. Thickness of export may be modified as 0.001 mm to 1.20 mm.
4. l'hickness of import may be modified as 1.50 mm to 3.00 mm.

RA concerned may take suitablc conscquential action accordingly.

R9

JAY BHAWANI
METAL
INDUSTRIES

0310784691 dated

06.06.2014

01/81/050/003

00/AM15/DE
S.II

03/94/040/001

94/AM15/

'l'he case was approved in M. No. 10/81

dated 12.08.2014 as per written comments
of DPIIT vide U.O, No. l2l22|l20l4-
TSW8l dated 15.10.2014. I'hc norns were
also modificd in M. No. 1618l dated

17.11.2015 as per writtcn comments of
DIPP vide U.O. No. I2ll22l20l5-
TSW3 39-A/R dated 17 .11 .2015.
However, the applicant vide letter dated
25.10.2016 again requested for revision of
the ad-hoc norms. The representation was

forwarded to DPIIT for examination of the

case on 18.09.2018 followed by reminder
on 22.08.2019. DPIIT advised to consult
MSME as per comments dated 11.09.2019.

The Committee noted
that nobody appeared
for personal hearing on
behalf of the applicant.
'fherefore, the
Committce decided to
give one more
opportunity to the
applicant for personal
hearing to explain the

case before Norms
Committee.

Deferred
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As decided in M. No. 13/81dated

04.10.2019,, the case was referred to

MSME on 04.11.2019 and a letter was scnt

to the applicant on 31 .10.2019 to attend PH

on 13.11.2019.

R10

LEITWIND
SHRIRAM
MANUFACTURI
NG LIMITED

0410147961 datcd

15。 07.2013

01/81/050/001

94/AM14
04/24/040/000

71/AM14

The case was rejccted in M. No. 05 dt.

03.06.2014 due to non-submission of reply
of deficiency letter dated 30.10.2013' Ihe
applicant requestcd for fixation of norms.

The case was referred to DHI on

25.09.2019 for examination. The case was

last considered in M. No. 13/81 dt.

03.10.2019, the matter was deliberated in
the meeting and the Committee decided to

rcfer the case to DPII l' for cxamination as

per advice of reprcsentativc of DFII. As per

NC dccision, the case is referred to DPIIT
on 01 . 1 1 .2019 . I{owever, ro comments

have been rcceived yet.

fhe Committee
decided to remind
DPIIT for expediting
the comments.

Deferred

Rll

VINEY
CORPORATION
PRIVATE
LIMITED

051037801l dated

03.02.2014

01/81/050/000

16/AM15
05/24/040/003

37/AM14

The case was ratified in M. No. 17 dt.

24.02.2015 as per written comments of
C&PC vidc O.M. No. 460111112015-PC.[

dated 4.2.2015. The applicant requested for
revision of norms. The casc was referred to
Consultant (l'EC-1) who recommended
wastage of 5oh on net content in the export
product in r/o import items No. 1-23. The

case was referred to DPIIT for comments

on rest of the items on 23.08.2019. DPIIT
informed vide U. O. No.: P-

41011123912019-TSW dated 05.09.2019

that the mattcr may bc consulted with
MSME. As decided in M. No. 13/81 dated

04.10.2019, the case has been referrcd to
MSME on 04. 1 1 .2019. I{owever, ro
comments have been received yet,

the Committee
decided to remind
MSME for
expediting the

comments

Deferred

R12

BHARAT HEAVY
ELECTRICALS
LIMITED

0510259435 dated

25.02.2010

01/81/050/005

78/AM10
05/23/040/001

76/AN110

BHEI- obtained AA for import of
components viz. Vibration Isolation Spring,

Spares for Angle Drain Valves etc. against

export/supply of Vibration Isolation System
for 'l'G FoundatiorV Steam Drain Systems

to Thermal Power Plants.

The case was rejected in M. No.l4l8l dated

09.10.2012 retterating the decision taken in
M. No. l2ll3 dated 04.09.2012 on the
grounds that the goods imported under this
AA have been supplied 'as such' and hence

not covered under deemed export supplies
as pcr PC 50 dt. 28.12.2011.

fhe Committee
considered the case as

per agenda and decided
to place the matter
before the PIC
immediately.

Deferred

裁
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Flowever, the applicant represented against
the rejection and submitted dctailed
literature and drawings. Thc case was

referred to Dl{I on 25.09.2019 for
examination. 'fhe case was last considered
in M. No. 13/8 l dated 04.10.2019 and

decided to place the matter before the PIC.
Ilowever, the case has not yet been placed
before the PIC.

R13

BHARAT HEAVY
ELECTRICALS
LIMITED

0510249536 dated

17.09。 2009

01/80/050/004

76/AM10
05/23/040/000

34/AM10

BIIEL obtained AA for import of
components viz. 'Generator Circuit
Breaker' including all associated series

isolator, Earth-switches surge cap & SFC

connection for G'IG' against export/supply
of 'Generator Circuit Breaker for TG'.

Ihe case was rejected in M. No. 14 dt.

06.07.2010 as per thc written
recommendations of DI-II vide U.O. No.
3(t7)12009/fsw(B) dated 26.0s.2010.

The applicant rcqucsted for fixation of
norrns. l'he case was rejected in M.
No.14181 dated 09.10.2012 reiterating the

dccision similar cases of BHEL taken in M.
No. 12113 dated 04.09.2012 on the grounds

that the goods imported under this AA have

been supplied 'as such' and hence not

covered undcr deemcd export supplies as

per PC 50 dt. 28.12.2011,
However, thc applicant reprcsented against
the rcjection and submitted detailed
literature. l'he case was referred to DI{I on

25.09.2019 for examination. The case was

last considered in M. No. 13/8ldated
04.10.2019 and decided to place thc matter
before the PIC. Ilowever, the case has not
yet bcen placed beforc the PIC.

The Committee
considered the case as

per agenda and decided
to place the matter
before the
immediately.

PIC
Deferred

R14

BHARAT HEAVY
ELECTRICALS
LIMITED

0510280963 datcd

05.01.2011

01/81/050/004

68/AMll
05/23/040/002

59/AMll

BIIEL obtained AA for import of
components viz. Vibration Isolation Spring,
Spares for Anglc Drain Valves etc. against
export/supply of Vibration Isolation System
for '[G Foundation/ Steam Drain Systems

to Thermal Power Plants.
'l'he case was rejected in M. No.l2l8l dated

1L.09.2012 on the grounds that the goods

imported under this AA have becn supplied
'as such' and hencc not covered under
deemed export supplies as per PC 50 dt.

The Committee
considered the case as

per agenda and decided
to place the matter
before the PIC
immediately.

Deferred
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28.t2.20tt .

However, the applicant represented against
the rejection and submitted detailed
literature and drawings. 'l'he case was
referred to DIII on 03. 10.2019 for
examination. The case was last considered
in M. No. 13/8 l dated 04.10.2019 and
decided to place the matter before the PIC.
However, the case has not yet been placed
before the PIC.

DeferredR15

BHARAT HEAVY
ELECTRICALS
LIMITED

0510248210 datcd

24.08.2009

01/80/050/003

29/AM10/DE
S―I1/

05/24/040/002

07/AR/110/

IIHEL obtained AA for import o
components yrz. 'Generator Circuit
Breaker' including all associated series
isolator, Earth-switches surge cap & SFC
connection for GTG' against export/supply
of 'Generator Circuit Breaker for 'fG'.

The casc was rcjected in M. No. 45 dt.
01.02.2010 due to non-submission of reply.
The applicant requested for fixation o

norns. l'hc case was rejected in M.
No.14181 dated 09.10.2012 reiterating the
decision in similar cases of BI-IEL taken in
M. No. 12113 dated 04.09.2012 on the
grounds that the goods imported under this
AA have been supplied 'as such' and hence
not covered under deemed export supplies
as per PC 50 dt. 28.12.2011.

Flowever, the applicant vide letter dated
22.5.2017 represented against the rejection
and submitted detailed literature. The
representation was referred to DIII via
email dated 09.09.2019. 'lhe case was last
considcrcd in M. No. 13/8ldated
04.10.2019 and decided to place the matter
before the PIC. Ilowever, the case has not
yet bcen placed before the PIC.

The Committee
considered the case as

per agenda and decided
to place the matter
before the PIC
immediately.

BHARAT HEAVY
ELECTRICAttyS
IンIMITED

0510310197 dated
02.12.2011

01/81/050/003

95/AM12
05/23/040/003

21/AM12

BIIEL obtained AA for import of
components viz. 'Cranking Switch' against
export/supply of 'Generator Starting
System'.

The case was rejected in M. No. 13/81 dated
25.09.2012 reiterating the decision in
similar cases of BI{EL taken in M. No.
l2l|3 dated 04.09.2012 on the grounds that
the goods imported under this AA have
been supplied 'as such' and hence not

The Committee noted
the comments given by
DI-IL llowever, the
matter was deliberated
in the meeting and the
Committee decided to
place the matter before
the PIC.

Deferred
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covered under dcemed cxport supplies as

per PC 50 dt. 28.12.201L

However, the applicant vide letter dated

22.5.2017 represented against the rejection
and submitted detailed literature. The
representation was referred to DHI via
email dated 09.09.2019. The case was last

considered in M. No. 13/81 dated

04.10.2019, the Committee decided to seek

from the applicant to furnish following
information as per advice of representative
of DFII:

1. Detailed manufacturing process of cxport
item giving specific use of the import item.
2. List of indigenous items & the value
addition donc by the applicant.

DlL. was sent to the applicant on
28.10.2019. The reply dated 01.11.2019
was referred to DI-II on 04.1 1 .2019.

R17

AMARA RAJA

0410164013 datcd

27.02.2018

01/81/050/000

05/AM19
04/2/040/0019

7/AM17

Thc case was ratified in M. No. 7l8I-
ALC2l20l8 dated 29.11.2018 on the

recommendation of Consultant GEC-3).
fhe applicant vide letter dated 28.01.2019

has requcsted for revision in norrns. 'l'he

case was referred to Consultant ( I EC-3) for
examination. f'he case was last considered
in M. No. 13/8ldated 03.10.2019 and

decided to call the applicant for personal

hearing. An email was sent to thc applicant
on 3 1. 10.201 9 rcquesting to attcnd personal

hearing.

'l'he Committee noted
that nobody appeared

for personal hearing on
behalf of the applicant.
I'herefore, the

Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

Deferred

R18

APAR
INDUSTRIES
LIMITED

0310822970 dated

10.08,2018

01/81/050/002

22/AM19/
03/94/040/002

18/AM19/

The case was ratified in M. No. 3/81 dated

15.05 .2019 as per written comments of
DPIIT vide their F. No.: P-

47011139212018-TSW dated 09.04.2019.

fhe applicant vide letter dated 13.06.2019

requested to keep description exactly as per

AA i.e. Aluminium Plates/Coils instead of
only Aluminium Plates for best utilization
of AA, l'he representation was refcrred to
DPIIT on 23.08.2019. l'he case was last

considered in M. No. 13/8ldated
04.10.2019 and decided to call the

applicant on personal hearing to explain the

case regarding import of value added

products like Aluminium Platc/Coil for
manufacturing of Aluminium Conductor.

The Committee noted
that nobody appeared

for personal hearing on
behalf of the applicant.
Therefore, the

Committee decided to
give one more

opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

Deferred
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As per NC decision, an email was sent to
the applicant on 01,11.2019 rcquesting to
attend PII on 13.1 1 .2019.

R19

APAR
INDUSTRIES
LIMITED

0310822820 dated

02.08.2018

01/81/050/005

49/AM19/
03/94/040/002

73/AM19

This case was ratified in M. No. 10/81

dated 16.01 .2019 as per written commcnts
of written comments of Consultant (T'EC-
3),
'Ihe applicant vide letter dated 13.06.20\9
has requested to kcep thc description
exactly as pcr AA i.e. Aluminium
Plates/Coils and not "Aluminium
Ingot/Wire Rod" for best utilization of AA.
The case was last considered in M. No.
13/81 dated 04.10.2019 and decided to call
the applicant on personal hearing to explain
the case regarding import of value added
products like Aluminium PlateiCoil for
manufacturing of Aluminium Conductor.
As per NC decision, an email was sent to
the applicant on 01.11.20\9 requesting to
attend PI{ on 13.1 1 .2019.

l'he Committee noted
that nobody appeared
for personal hearing on
behalf of the applicant.
Therefore, the
Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the
case before Norms
Committee.

Deferred

R20

ARMOR PLAST
LTD.

710111799 Dated:

21.06.2017

01/81/050/007

74/AM19/
07/24/040/000

94/AM18/

This case was ratified in M. No. 3/81 dated
15.05 .2019 and decided to fix the following
ad-hoc norms as recommended by
Consultant (TEC-3).

Ihe applicant vide letter dated 15.06.2019
requested for revision ad-hoc norms. The
case was last considered in M. No. 13/81

dated 03.10.2019 and decided to call the
applicant for personal hearing. As per NC
decision, an email was scnt to the applicant
on 31.10.2019 requesting to attend PI-I on
13.1 1 .20t9.

Thc Committee noted
that nobody appeared
for personal hearing on
behalf of the applicant.
Therefore, the
Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the
case before Norms
Committee.

Deferred

R21

ARNIOR PLAST
LTD.

0710112024 datcd

16.08.2017

01/81/050/007

79/AM19/
07/24/040/001

36/AM18/

This case was ratified in M. No. 3/81 dated
15.05.2019 as per written comments of
Consultant (TEC-3).
Ihe applicant vide letter dated 15.06.2019
has requested to remove the word "Tubes"
from the export item. The case was last
considered in M. No. i3l81dated
03.10.2019 and decided to call the
applicant for personal hearing. As per NC
decision, an email was sent to the applicant
on 31.10.2019 requesting to attend PI{ on
13.1 1 .20t9.

l'he Committee noted
that nobody appeared
for personal hearing on
behalf of the applicant.
I'herefore, the
Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms
Committee.

Deferred

R22
ARMOR PLAST

IソTD.
01/81/050/010

70/AM19/
07/24/040/002

1｀his casc was ratiflcd in]ν I.No.3/81 datcd

15.05.2019 as per written colrmcnts of

Consultant               (TEC-3).

The Committee noted
that nobody appeared
for personal hearing on

DcFcFCd

38 | Page 51 Meeting No. 16181 of Norns Committee-Il dated 13.1 I .2019



0710112709 dated

19.01.2018

95/AM18/ The applicant vide letter dated 15.06.2019
has requested to remove the word "Tubes"
from the export item. The case was last
considered in M. No. 13i81dated
03.10.2019 and decided to call the

applicant for personal hearing. As per NC
decision, an email was sent to the applicant
on 31.10.2019 requesting to attend PI{ on
13.1 1 .2019.

behalf of the applicant.
Therefore, the
Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

R23

KEIINDUSTRIES
LIMITED

510405722 dated

27.02.2018

01/81/050/001

34/AM19/

05/23/040/004

33/AM18/

]'his case was ratified in M. No. 11/81

dated 30.01 .2019 as per written comments
given by Consultant (IEC-3).
The applicant vide letter dated 24.05.2019
has requested to allow import item no. 4
"Antimony 'I'rioxide" as applied. The
applicant's representation was referred to
Consultant (TEC-3) for examination of the

case on 09.09.2019 followed by a reminder
on 31 .10.2019.

The Committee

considered the case as

per agenda and on the

recommendation of
Consultant (TEC-3)

decided to allow import

of Antimony frioxide,
which was not allowed

earlier, with soh

wastage.

RA concerned may take

suitable consequential

action accordingly.

Approved

R24

KEIINDUSTRIES
LIMITED

510407029 datcd

02,07.2018

01/81/050/002

02/AM19/
05/23/040/001

34/AM19/

'Ihis case was ratified in meeting no. l2l8l
dated 13.02.2019 as per written comments
given by Consultant (TEC-3).
The applicant vide lctter datcd 24.05.2019
has requested to allow import item no. 4
"Antimony 'Irioxide" as applied. The

applicant's representation was referred to

Consultant (fEC-3) for examination of the

case on 09.09.2019 followed by a reminder
on 3l .10.2019.

The Committee

considered the case as

per agenda and on the

recommendation of
Consultant (TEC-3)

decided to allow import

of Antimony frioxide,
which was not allowed

earlier, with 5o/o

wastage.

RA concerned may take

suitable consequential

action accordingly.

Approved

R25

KEIINDUSTRIES
LIMITED

0510397777 dated

01.03.2016

01/81/050/000

18/AM17/
05/23/040/005

12/AM16/

fhe case was approved in Mceting No.
11/8ldated 23.08.2016 as per comments of
DIPP vidc U.O. No. 1217112016-TSW63
dated 3010812016. 'I'he applicant requested

to re-fix the ad-hoc norms. 'I'he case was

referred to DPIII' on 18.A7.2019 followed
by reminder on 01.10.2019 &. 01.11.2019

for examination.

Thc      Comittcc
considercd thc case as

pcr agenda and dcclded

to flx thc ad―hoc nonns

as pcr written colnl■ ents

given by DPⅡ T vidc
u.0,  No.:   P…
47011/95/2019-1｀SW

Approved
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dated 13.11 .2019.
(Copy enclosed)

RA concerned may take
suitable consequential
action accordingly.

R26

METAL PORT

0310804562 dated

ll.05,2016

01/81/050/001

23/AM17
03/95/040/000

79/AM17

The case was ratified in M. No. 10 dt.

09.08.2016 on repeat basis as per DIPP
comments vide U. O. No. 1216112016-

TSW87 dated 11.08.2016. The applicant
requested for revision of norrns. The
applicant's representation was referred to
DPIIT on 09.09.2019 for examination.
Ilowever, the case was referred to MoS on
26.09.2019 for examination as per advice
of DPIIT. MoS vide U.O. No. 2(\6)12019-
TD dated 25 .10.2019 has informed that
import of seconds & defectives, ex stock,
stock lot is not allowed.

The Committee
considercd thc case as

per agcnda and notcd
thc colllmcnts of MoS

which  intimated  that

import of seconds &
defcctivcs,  ex  stock,

stock lot is not allowed.

Further,  DPⅡ T  vidc
UoO.  No,  P‐
47011/260/2019-TSW
dated14.10.2019

intimated that it is not

possible   to   asses

wastage   noJttLS   fOr

defective SS

coils/plates/sheet etc.

I{ence, the Committee
decided to reject the
request of the applicant
for revision of the
earlier ratified norns.

Rejected

R27

VEDANTA
LIMITED
(FOuMERLY
M/S.STERLITE
INDUSTRIES
(INDIA)LIMITED

3510030450 dated

03.06.2010

01/81/050/000

55/AⅣll1/DE
S.Ⅱ

35/24/040/000

46/AM10/

The case was rejected on 28.09.2010. fhe
applicant's representation received on
L4.02.2019 with a request to fix the ad-hoc
noffns. The case was decided to be
examined on file along with written
comments of MSME, in M. No. 23181 datcd
28.01 .2014. fhe case was referred to
Consultant (EC-3) for examination and also
a reminder was issued on 31 .10.2019.

fhc Committee
noted the comments
of Consultant (TEC-
3) and decided to call
the applicant for
personal hearing to
cxplain the case

before Norms
Committee in the
forthcoming NC
meeting.

Deferred

R28

CROⅣIPTON
GREAVES
LIMITED

0310444382 dated
26.09.2007

01/81/050/006

24/AM08

03/94/040/006

34/AM08

The case was rejected in meeting number
24181 dated 14.09.2010 due to non-
submission of reply. 'l'he applicant vide
letters dated 27.12.2016, 05.06.2017 and
01.07 .2017 had requcsted to ratify thc
norms. The representation dated
01.07.2011 was forwarded to DIII on
06.07 .2017. In meeting no. 4181-Pt.U dated
03.10.2018, the Committee noted that DFII
vide U.O. No. 31821201 8 dated 13.03.2018
has offered the written comments

The Committee
noted the comments
of Consultant (TEC-
3) and decided to call
the applicant for
personal hearing to
explain the case

before Norms
Committee in the
forthcoming NC
meeting.

Deferred

ぶ
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^

recommending the ratification on repeat
with AA No. 0310343657 dated

19.08.2005. However, it was decided to

examine the case on file. Ihe Case was

referred to Consultant ('Iec-3) on

25.09.2019. l'he case was last considered in
M. No. 13/81 dated 04.10.2019 and decided

to refer the casc to Consultant (tec-3).
As per decision of meeting no. 13/81 dated

04.10.2019, the casc was again referred to

Consultant (TEC-3) on 01 . 1 1 .2019.

Consultant (IEC-3) on 04.11.2019 stated

that input norms export of refurbished
items cannot be worked out as details of
parts which need repair/replacement is not

known and scrap value of old parts cannot

be ascertained.

R29

CARCLO
TECHNICAL
PLASTICS(P)
LIMITED

01/81/162/004

3/AM14/DES―
I1/

1/02/2010:EO

U:CSEZ/

Office of DC, CSEZ vide their letter No. 
I

ll02l20l0: EOU: CSEZ|SL3, dated 
I

16.4.2013 enclosing therewith earlicr letterl
No. ll02l20l0: EOU: CSEZ|39 datcd 

I

16.01 .2013 forwarded an application ofl
Carclo Technical Plastics (Private) t.imitcd, 

I

Bangalore requesting for fixation ofl
scrap/wastage norrns on regular basis under 

I

l0O% EOU for manufacture and export ofl
parts and accessories of A'l'M machines. 

I

Initially, the case referred to C&PC for 
I

comments. Ilowever, C&PC stoPPed 
I

offcring its comments. Hencc, as decided inl
M. No. 4/81 (Pt. II) dated 03.10.2018, thel

case was referred to Consultant (TEC-l).1
Consultant's D/1, was scnt to the applicant
on 12.10.2018. I'he reply of the applicant
ldated 24.10.2018 was referred to
I

lConsultant (TEC-1) on 16.5.2019.

I

I'fhe case was last considered in M. No.

lr:lg1 dated 04.10.2019 and the Committee
lobscrved that therc was a wide variation

lb.t*".n the norms applied, norns earlier

lapproved by DC on the basis of MSME

lvisit report and the norrns now

1...o*-ended by Consultant GEC-
I t;. fherefore, the Committee decided to call

Ithe applicant for PII to explain the basis of
lwastagcs claimed. An cmail was sent to the

lapplicant on 31.10.2019 to attend personal

I hearing on 13. I I .201 9.

'the Committee noted
that nobody appeared

for personal hearing on
behalf of the applicant.
Therefore, the

Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

Deferred

R30 TEXMACO RAIL 01/81/050/001 The Case was rejccted in M. No. 15 dt. The Committee
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&ENGINEERING
LIMITED

0210196856 datcd

26.11.2013

25/AM15

02/24/040/001

38/AM14

03.11.2015 due to non submission of rcply
of DIII deficiency letter dated 19.06.2015
sent to applicant via email dated
14.08.2015 followed by reminder dated
1I.09.2015. NC decision was conveyed on
09.12.2015. the applicant vide letter dated
27.01.2016 had requested the RA, Kolkata
for amendment of AA. fhe copy of licence
amendment sheet dated 25.05.2016 along
with representation dated was forwarded to
DIII for examination. l)HI on 04.1 L2016
adviscd to transfer the case to DIPP (now
DPIIT) or ratify under SION C-1647 . 'I'he

case was referred to DIPP I on 21.08.2017 .

Committee in its meeting No. 4 l9l-Pt.il
dated 03.10.2018 decided to call the
applicant on personal hearing to explain the
case. The PH letter was sent to applicant on
23.09.2019 to appear before NC meeting
No.13/81 dated 03.10.2019 (actually held
on 04.10.2019) and the Committee noted
that the applicant vide email dated
04.10.2019 requested for another date of
personal hearing. Hence, the Committce
granted for another dated of personal
hearing. A letter was sent to the applicant
on 31 .10.2019 to attend personal hearing on
13.1 1 .2019.

considered the case as

per agenda and heard

applicant's
representative during
personal hearing. The
Committee noted that
authorisation was
amended after its
issuance however, the
representatives could
not explain the present

details of export and
import items. Therefore,
the Committee directed
to the representative to
submit following
information:

1. List of import &.

export items before
and after
amendment.

2. S1. No. 3, 4,5 & 1l
of the Standard
Deficiency Format.

The case

deferred.

Deferred

R31

INOX INDIA
PRIVATE
LIⅣIITED一
rCfCFCd by DC,

KASEZ

1/81/162/261/

AM17/DES―
I1/

100%EOU/11/
10044/

The applicant has requested for change of
SIONs, C-l958 & C-704 i.e. scrap noffns
of disposable cylinders. The case was
referred to Consultant (TEC-3) on
30.09 .2019 for examination fotlowed by a
reminder on 31 .10.2019.

Consuitant (TEC-3)
informed that the
applicant has requested
for change of Scrap
Norms of Disposable
Cylinders vide letter
dated 12.10.2016. The
applicant is an EOU &
their wastage norms
have been fixed as per
SION. Wastage in SION
is decided on net
content basis while
wastage for EOU is
worked out differently.
In view of above
wastage norms for EOU
unit should be worked
independent of SION.
[Ience, the Committee
decided not to consider
the request of the

jected
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applicant to amend the

SIONs, C-1958 & C…
704.
The    casc    stands
raccted.

R32

MPP
TECI‐INOLOGIES
PRIVATE LTD.

0710069915 dated

09,02.2010

01/81/050/000

57/AM19/
07/24/040/003

99/AM10/

The case was ratified in M. No.2/81 dated
29.05.2018 (actually held on 18.07.2018)
as per SION C-274 atd C-1647 .

The applicant vide letter dated 12.12.2018
followed by reminders dated 06.05.2019
and 08.08.2019 had requested to ratify the
nonns on repeat basis as approvcd for AA
No. A710072967 dated 15.07.2010 in
Meeting No. 15/81 dated 05.07.2011. l'he
case was referred to Consultant (tEC-3) on
25.09.2019 for examination followed by a

reminder on 31 .10.2019.

'l'hc Committee decided
to fix the ad-hoc norrns
as per SION C-1860 on
the basis of written
comments given by
Consultant (TEC-3).

RA concerned may take
suitable consequential
action accordingly.

Approved

R33

NATIONAL
STEEL AND
AGRO
INDUSTRIES
LIMITED

5610005277 datcd

18.12.2017

01/81/050/001

46/AM19/
56/24/040/000

31/AM18/

Ihis case was rejected in M. No.12l81
dated 13.02.2019 duc to non-submission of
reply to MoS dcficiency letter dated

24.09.2018 sent to the applicant on
04.10.2018. I'he applicant vide lettcr dated

14.05.2019 enclosed a copy of their earlicr
reply dated 17 .01 .2018 stating that they had

already rcplied on \7.07.2018 and

requested to ratify the norrns.

As per decision of meeting no. 13/81 dated

04.10.2019, the case has been referred to
(1'EC-3) on 01.1 1.2019 as commcnts from
MoS werc not coming.

The Committee noted
that the case was

referred to Consultant
(TEC-3) as no
comments were being
received from MoS.
The Committee noted
the comments furnished
by MoS vide U.O. No.:
2(t7)12019-TD dated

08.11.2019 as well as

comments of Consultant
(TEC-3) and decided to
call from the applicant
the following
information :

(i) Stage wise wastage
of import item No. 1.

(ii) Justification for
import item 6 i.e. GP
sheet for packing when
one of the export
product is also GP

sheet.

l'he case

deferred.
stands

Deferred

R34

SHⅣALIK
BIMETAL
CONTROLS LTD.
0510399656 datcd

08.09.2016

01/81/050/003

97/AM17/
05/24/040/002

87/AM17/

The case was ratified in M. No. 13/81 dated

19.09.2017 as per DIPP comments vide
their Il. O. No.1216812017-TSW45 dated

19.09.2017. l'he applicant vidc letter dated

25.0I.2018 has requested for revision of

The Committee
considered the case as

per agenda and noted
that the applicant was

called for personal
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ratified norms. The casc was last

considercd in meeting no. l2l8l dt.

18.09.2019 and decided to call the

applicant for PH. The case was last

considered in meeting no. 15/81 dt.

30.10.2019 and decided to call the

applicant for PH. As per NC decision, an

email dated 31.10.2019 scnt to the

applicant requesting to attend PII on
13.11 .2019.

hearing to explain the

case before Norms
Committee, However,
nobody was appeared

for personal hearing on
behalf of the applicant.
Therefore, the

Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

R35

P,M.ELECTRO
AUTO PVT.LTD。

3110067121 datcd

23.07.2018

01/81/050/002

97/AM19/
31/83/040/000

61/AM19/

The case was rejected in Meeting No.
03/81-AI-C212019 dated 15.05.2019 duc to
non-submission of reply to MSME
deficiency letter sent on 18.01 .2019. Ihe
applicant vide letter dated 24.06.2019 has

furnished reply and requested to consider
the case. 'fhe case was referred to
Consultant (TEC-3) on 30.09 .2019 for
examination followed by a reminder on
3 1 . 10.2019.

The Committee decided
to fix the ad-hoc norns
as per written comments
given by Consultant
(TEC-3) as under:

Approved

Note: Grade of steel to match in import & export.

RA concerned may take suitable consequential action accordingly.

脚
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Export Item Name. Qty
Ｓｌ
，
Ｎ。

ITCHS
Codc

Import Item
Namc.

Recommended
Norms

73082
900

Other Structures And
Parts of Structure of
Iron or Stcel Modulc
Mounting Structure
20871 - 125000 Nos

1130625

.000 Kg
7210490
0

IIot E)ipped

Galvanised

Stccl Coils―

1.8MM

1.20 Kgs/Kg
content in the
export product
with l3'd
recovery

73082
900

Other Structures &
Parts of Structure Of
Iron or Stecl Module
Mounting Structurc -
20954 (125000 Nos)

959375。

000 Kg

2
7210490
0

IIot E)ipped

Galvanised

Stccl Coils日

2.5MM

1.20 Kgs/Kg
content in the
export product
with l3'd
recoYerv

3
7318160
0

U―Bolt

Asscmbly
With Nuts

Net to net as

per GN-4



⌒

R36

FCI OEN
CONNECTORS
LIMITED

0710090185 datcd

10.08.2012

01/81/071/000

11/AM20/DE
S.II

07/24/039/000

01/AM13/

The applicant vide letter dated 30.07.2018
had forwarded a copy of application of
above mentioned case and stating that they
had applied for fixation of norms in the
year 2012, btt they had not received any
communication on the referred subject.
They have once agarn submitting necessary

documents for fixation of norms in respcct
of said licence. 'Ihey have also forwarded a

copy of ratificd norns in respect of
advance authorization No. 0710083529
dated 09.07 .2012 which was ratified in
meeting no. 18/81 dated 04.12.2012.'lhey
have, therefore, requested to consider the

AAA No.0710090185 dated 10,08.2012 on

repeat with AA No. 0710083529 dated

09.07 .2012 as the inputs and outputs are of
similar nature but with diffcrent
nomenclature and without wastage.

The application was forwarded to MeitY on

19.02.2019. The case was last considered in
M. No . 1 3/8 1 dated 04 .10 .2019 , the

Committee noted that as per decision taken

in Mecting No. 8/8 1-ALO2l20l9 datcd
24.07.2019, a team of officers of MeitY
and DGIt'f visited the factory premises of
the applicant on 5th and 6th September,
2019 to study the manufacturing process

and to ascertain wastages.

The Committee
noted that report of
study group is still
awaited. Hence, the
Committee decided
to wait for the report
of study group.

Deferred

R37

FCI OEN
CONNECTORS
LIMITED

1010059351 dated

30.12.2015

01/81/050/005

29/AM16/DE
S,II

10/24/040/000

87/AM16/

The case was ratified in M. No. 2l dt.

09.01.2018 as per MeitY comments vide
their UO No. |1(1,6)12016-IPHW dated

01.06.2017 through cmail dated

26.09.2017. The applicant requested for
revision of norms. 'I'he case was referred to
MeitY for examination. 'fhe case was last

considcred in M. No. 13/81 dated

04.10.2019, the Committee noted that as

per decision taken in Meeting No. 8/81-

AT-CZl2}lg dated 24.07.2019, a team of
officers of MeitY and DGF'I' visited the

factory premises of the applicant on 5th and

6th September, 2019 to studY the

manufacturing process and to ascertain

wastages.

The Committee
noted that report of
study group is still
awaited. Hence, the
Committee decided
to wait for the report
of study group.

Deferred

R38

Aeron Composite

Private Lilnitcd

0810125072 datcd
25。 09.2013

01/81/050/003

54/AM14/
08/24/040/002

73/AM14/

The case was rejected in Meeting No.4/81

dated 20.05.2014 due to non-submission of
reply of deficicncy letter dated 03.03 .2014.

The case was again considered in Meeting
No. 19/81 dated 29.12.2015 and was

The Committee
considered the case as

per agenda and decided
to fix the ad-hoc norrns

as per written comments

Approved
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ratiflcd as pcr writtcn comlncnts of DIPP

vidc U.0,No.7(368)/2015-TSW dtted
26.11.2015.Thc applicant vidc lcttcr dated

18.07.2018,18.08.2018 and 22.11.2018 has

enclosed other two approved cases and

requested to consider their as per approved

nolllls.

The rcprcscntation was rcfcrrcd to DPIIT

on  23.08.2019   &   25.09.2019   for

cxanlination.Howcvcr,no colllments havc

bccn reccivcd yct. The case was last
considcred  in  M.   No.   13/8 1dated

04.10。2019 and decided to rcnlind DPIIT.

A rcnlinder was issucd vide email datcd

04.11.2019,

givcn by DPIIT vidc
U.0,  No.:   P¨
47011/240/2019-TSW
datcd      15。 10。2019.

(COpy enc10scd)

RA concemed may take

suitable  consequential

action accordingly.

R39

TUBEX INDIA

0510399600 dated

01.09.2016

01/81/050/004

08/AM17/
05/24/040/002

47/AM17/

This case was rejected in M. No.1/81 dated

05.04.2017 due to non-submission of reply
of deficiency letter dated 13.02.2011 .

However, the applicant vide letter dated
28.06.2017 requested to fix the norms. The
applicant's reply was sent to DPIIT on
14.11.2017. However, the case was referred
to Consultant (TEC-3) for further
examination. The case was last considered
in M. No. 13/81 dated 04.10.2019 and the
Committee decided to seek from the
applicant to furnish following information
as per advice of Consultant (I'EC-3):

1. Drawing of each export product with
corresponding blank with all dimensions.

2. Stage-wise wastage.
3. Documcnts for sale of scrap indicating

price.

As per NC decision, D/L has been issued
on 28.10.2019. I{owever, ro reply has
been received yet.

The Committee decided
to remind the applicant
for furnishing the
requisite information.

Deferred

R40

U.K.B.

ELECTRONICS
PVT.LTD.

0510400120 datcd
18.10.2016

01/81/050/004

75/AM17/

05/24/040/003

22/AM17/

'Ihe case was rejected in M. No. 9/81 dated
25.07.2017 due to non-submission of reply
of dcficiency lctter dated 06.04.2011.
I-Iowcver, the party requcstcd to fix the
norms, I'he applicant's reply dated
15 .04.2019 was forwarded to DPIIT on
03.07.2019 followed by reminder on
27 .09.2019. Ihe case was last considered in
M. No. 13/81 dated 04.10.2019 and decided
to remind DPIIT. DPIII' vide U.O. No. P-
47011119512019-TSIW dated 30.07.2019
has advised to seek comments from MeitY

The Committee
decided to refer the
case to MeitY for
examination &
comments.

Deferred

麟
45 | Page 51 Meeting No. 16/81 of Norms Committee-Il dated 13. 1 1 .2019



as export/import items are pertaining to

data communication cables.

R41

MAN
INDUSTRIES
(INDIA)LTD.

031082641l dated

16.01.2019

01/81/050/009

64/AM19/
03/95/040/010

72/AM19/

The case was ratified in M. No. 1/81 dated

10.04.2019 as per written comments given
by Consultant (TEC-3).The applicant vide
letter dated 31.05 .2019 stated that they
have the facility and advantage for bringing
the Coils & Plates as per their choice. Ihey
further statcd that they use Coils and Plates

depending upon their convenient and show

the actual import items i.e. Coils or Plates

in the export documents. Therefore, they
requestcd to incorporate both the items
(Coils/Plates). 'I'he case was referred to
Consultant (TEC-3) on 25.09.2019
followed by a rcminder on 31 .10.2019.

The Committee noted
that the applicant had

requested for inclusion
of two additional import
items. Therefore, the

Committee decided to
seek from the applicant
to submit a copy of
amended AA as per
advice of Consultant
(rEC-3).

Deferred

R42

RATNAMANI
METALS AND
TUBES LTD.
0810141320 dated

15。 11.2017

01/81/050/005

28/AM18/
08/24/040/002

36/AM18/

'fhe case was ratified in M. No. 3 /81 dated

14.08.2018 as per written comments of
DIPP vide F. No. 114812018-TSW dated

17.05.2018. IIowevcr, the applicant vide
lettcr date d 1 6. 1 1 .201 8 requested to rcmovc
the condition of relevant size, specification
of the import goods and certification by the

Jurisdictional GS'I authorities. The case

was referrcd to DPIIT on 04.10.2019 for
examination. The case was last considered

in M. No. 13/81 dt. 03.10.2019 and decided

to wait for comments. Flowever, a remindcr
was sent to DPIIT on 01.1 1 .2019 for
expediting the comments.

The representative of
DPIIT informed in
the meeting that the

oase is under
examination.
'l'hcrefore , the

Committee decided
to wait for the

comments.

Deferred

R43

APAR
INDUSTRIES
LIMITED
3410044571 dated

10.10.2018

01/81/050/006

12/AM19/
34/24/040/002

21/AM19/

The case was ratified in M. No.4/81 dated

29.05.2019 as pcr written comments of
Consultant (IEC-3) decided to fix the ad-

hoc norms. 'l'he applicant vide letter dated

03.07 .2019 has reque sted for revision of
ratified norns. The case was last

considered in meeting no. l2l8l dt.

1 8.09.20 I 9 and decided to call the

applicant for PH. As per NC decision, an

email dated 2I.10.2019 sent to applicant
requesting to attend PII on 30.10.2019. I he

case was last considered in meeting no.

15/81 dt. 30.10.2019 and decided to call the

applicant for P[I. As per NC decision, an

email dated 01.11 .2019 sent to the

applicant requesting to attend PI{ on

13.1 1 .2019.

Ihe Committee noted
that the applicant was

called for personal
hearing to explain the

case before Norms
Committee. However,
nobody was appeared

for personal hearing on

bchalf of the applicant.
'fherefore, the

Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

Deferred
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R44

APAR
INDUSTRIES
LIMITED
3410044555 datcd

08.10.2018

01/81/050/006

16/AM19/
34/24/040/002

09/AM19/

The casc was ratified in M. No. 4181-
ALC2l20l9 dated 29.05.2019 as per
written comments given by Consultant
(TEC-3). The applicant vide letter dated
03.07 .2019 has requested for revision o
ratified Norms. The case was last
considered in meeting no. l2l8l dt.
18.09.2019 and decided to call the
applicant for PI{. As per NC decision email
dated 21.10.2019 sent to applicant
requesting them to attend PFI on
30.10.2019. The case was last considered in
meeting no. 15/81 dt.30.10.2019 and
decided to call the applicant for PH. As per
NC decision, aL email dated 01 . 1 1 .2019
sent to the applicant requesting to attend
PH on 13. 1 1 .2019.

The Committee noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. However,
nobody was appeared
for personal hearing on
behalf of the applicant.

Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms
Committee.

fCFCd

R45

APAR
INDUSTRIES
LIMITED
3410044570 dated

10.10。 2018

01/81/050/006

13/AM19/
34/24/040/001

91/AM19/

The case was ratified in M. No. 4l8l-
ALC2l20l9 dated 29.05.2019 as per
written comments given by Consultant
(TEC-3). 'I'he applicant vide letter dated
03.07 .2019 has request for revision o
ratified norns. The case was last
considered in meeting no. I2l8l dt.
18.09.2019 and decided to call the
applicant for P[{. As per NC decision email
dated 21.10.2019 sent to applicant
requesting them to attend PFI on
30.10.2019. The case was last considered in
meeting no. i 5/81 dt. 30.10.2019 and
decided to call the applicant for PH. As per
NC decision, an email dated 01 . 1 I .2019
sent to the applicant requesting to attend
PFI on 13.1 1 .2019.

The Committee noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. Flowever,
nobody was appeared
for personal hearing on
behalf of the applicant.

Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms
Committee.

fered

R46

APAR
INDUSTRIES
LIⅣIITED
3410044796 dated

07.01.2019

01/81/050/009

51/AM19/
34/24/040/003

06/AM19/

The case was ratified in M. No. glSl-
ALC2|2019 dated 07.08.2019 as per
written comments of Consultant (TEC-3).
The applicant vide letter dated 09.10,2019
has requested for revision of ratified noffns.
The case was last considered in meeting no.
l5l81 dt. 30. 10.2019 and decided to call the
applicant for PFI. As per NC decision, an
email dated 01. 1 1 .2019 sent to the
applicant requesting to attend PII on
13.1 1 .2019.

l'he Committee noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. I{owever,
nobody was appeared
for personal hearing on
behalf of the applicant.
Therefore, the
Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms
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Committee.

R47

APAR
INDUSTRIES
LIMITED
3410043984
dated 21.03.2018

01/81/050/009

67/AM19/
34/24/040/003

36/AM18/

The case was ratificd in M. No. 07181-

ALCZlz}lg dated 10.07.2019 as per
written comments dated 05.07 .2019 given
by Consultant (TEC-3).

The applicant vide letter dated 09.10.2019
has requested for rcvision of ratified norns.
'l'he case was last considered in meeting no.

15/81 dt. 30.10.2019 and decided to call the

applicant for PII. As per NC decision, an

email dated 01.11 .2019 sent to the

applicant requesting to attend PH on

13. 1 1 .2019.

The Committee noted
that the applicant was

called for personal
hearing to explain the

case before Norms
Committee. However,
nobody was appeared

for personal hearing on
behalf of the applicant.
'fherefore, the

Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

Deferred

R48

APAR
INDUSTRIES
LIMITED
3410044066
dated 19.04.2018

01/81/050/008

37/AM19/
34/24/040/003

82/AⅣ l18/

The case was ratified in M. No. 9181-

ALCZlz}lg dated 07.08.2019 as Per
written comments of Consultant (TEC-3).
The applicant vide letter dated 09.10.2019
has requested for revision of ratified norns.
The case was last considered in meeting no.

15/81 dt. 30.10.2019 and decided to call the

applicant for PII. As per NC decision, an

email dated 01.11 .2019 sent to the

applicant requesting to attend PII on

13. 1 1 .20t9.

The Committee noted
that the applicant was

called for personal
hearing to explain the

case before Norms
Committee. However,
nobody was appeared
for personal hearing on
behalf of the applicant.
'fherefore, the

Committee decided to
give one more
opportunity to the

applicant for personal
hearing to explain the

case before Norms
Committee.

Deferred

R49

APAR
INDUSTRIES
LIMITED
3410044281
Dated 26.06.2018

01/81/050/008

30/AM19/
34/24/040/000

63/AM19/

The case was ratified in M. No. 7l8l-
ALCZ1Z}L9 dated 10.07.2019 as Per
written comments dated 08.01 .201 9 given

by Consultant (TEC-3):

The applicant vide letter dated 09.10.2019

has requested for revision of ratified norrns.

Email dated 01.11.2019 sent to applicant
requesting thcm to attcnd PII on

13.1 1 .2019.

'fhe Committee noted
that the applicant was

called for personal
hearing to explain the

case before Norms
Committee. However,
nobody was appeared

for personal hearing on
behalf of the applicant.
Therefore, thc
Committee decided to
give one more

opportunity to the

applicant for personal

Deferred
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hearing to explain the
case before Norms
Committee.

R50

APAR
INDUSTRIES
LIMITED
3410044027
Dated 09.04.2018

01/81/050/008

36/AM19/
34/24/040/003

99/AM18/

The case was ratified in M. No. 07181-
AI-C212019 dated 10.07.2019 as per
written comments dated 05 .01 .2019 given
by Consultant (TEC-3)。

The applicant vide letter dated 09.10.2019
has requested for revision of ratified norrns.
An email dated 01 . 1 1 .2019 sent to the
applicant requesting to attend PII on
13.11 .20t9.

I he Committee noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. However,
nobody was appeared
for personal hearing on
behalf of the applicant.
Therefore, the
Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms
Committee.

IDefered

R51

SHIVALIK
BIMETAL
CONTROLS LTD。
0510398533 dated

17.05。 2016

01/81/050/001

97/AM17/
05/24/040/000

45/AM17/

I 
The case was ratified in M. No. 3/8 1-

lLI,C2l20l8 dated 14,08.2018 on repeat

lbasis as approved for AA No. 0510402399

I 
aatca 01.05.2017 ratified in
M.No. Ill8llALC2|2017 dated 22.08.2017 .

Ihe applicant's representation received on
22.11.2018 with a request for revision of
ratified norrns. The case was last
considered in M. No. 12181 dt. 18.09.2019
and decided to refer the case to MSME. As
per decision of meeting no. 12181
dt.18.09.2019, the casc has been referrcd to
MSME on 25.10.2019. the case was last
considered in meeting no. 15/81 dt.
30. 10.2019 and decided to call the I

applicant for PFI. As per NC decision, unl
email dated 31.10.2019 sent to the I

applicant requesting to attend PH oni
13.11 .2019. I

lThe Committee noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. I{owever,
nobody was appeared
for personal hearing on
behalf of the applicant.
Therefore, the
Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the 

r

case before Norms 
ICommittec. I

Deferred

R52

SHIVALIK
BIMETAL
CONTROLS LTD.
0510405797 dated

07.03.2018

01/81/050/001

74/AⅣl19/

05/2.4/040/006

06/AM18/

The case was ratified in Meeting No.3/81-
ALC2|201 8 dated 14.08.2018.Ilowever, the
applicant vide lctter dated 18.06.2019 has
stated that the norms was ratified as per
SION C-397 but the export item is
different. They had applied wastage 34o/o

on import and 5 l5I% on cxport. They had,
therefore, requested to review the decision
and requested for personal hearing. fhe
case was last considered in M. No. 11/81
dt. 04.09.2019 and decided to rcfer the case

The Committee noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. However,
nobody was appeared
for personal hearing on
behalf of the applicant.
Therefore, the
Committee decided to

Deferrcd

′
50 1 Page 51 Mecting No. 16/81 ofNorlns Comrnittcc― II datcd 13.11.2019



give  .One .m%:
OpportunltI:。

r II110墨

I訂
轟
%塁∬
メ吼点

Co-lttec.

to DPI[. As per decision of meeting no'

11/81 dt. o+'oq'oiq' tht^-t?ti"l?: H:
鮒恭鸞嘔凛:咄毎驚
iffi,X?]rb1i'o ioiq ;a decided to call the

;;ii; 1:' L"; j'^ l:' )9 lj'I#;"fi露
[m量霊盤監塾軍壁

=

総紺lfttf趣れむ節
可

滉冨品♯∬建W Dd‖

51 | Page 51
McCting｀0。 16/81 0fNollllS COmmittCC‐

II dated 13.H.2019



SDF

Export Items:
l Model number, technical specification and specific quantity-both in terms of number (if

any) and/or weight, of each export product (Appendix-33 of current HBP refers).
つ

″ Detail technical note on manufacturing process including the relevant flow sheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4 We ight of each Export Product.

Weight of each of the imported and indigenous input, separately for each product, fbr the
purpose of material balancing. Net weight (Cross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be

imporled/procured from sources other than the license, if any, may also be indicated.
Import Items:
6 Information about the inputs required per unit of the resultant product as per Sl. No. I of

Appendix-l lA appearing in current HBP (Vol.l) separately for each product.
Com ents:
7 Technical characteristics I part numbers, if an

Assembly drawings/diagrams of the resultant product showing placement and exact use

of components in the export product (s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares. Raw Material / Consumables.

10 Size and specification including grade, composition, range, thickness etc. of the items
proposed for import,
Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components
to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary
evidence/drawings etc.

11(a) Sheet layout diagram of the material indicating the wastage during blanking.
つ

″ Cross Sectional Diagram of export product with calculation of raw material requirement
and the weight of the Cable in Kg. per Km. Copy of relevant National/lntemational
Standard/buyer's data sheet may also be furnished.
恥 dght of Steel,which requ卜 csimpo■ cd we‖hg macHJ,」 ving brcよ―up o■
) Steel Plates/Shects upto 30mm thickness
i)Steel Plates/Shects more than 30 mm thickness and upto 70 mm thickness

ii)Steel Plates/Sheets more than 70 mm thickness.

V)Others e.g。 □。lges,Pipes,Tubes,Bars/Rods,Castings/Forgins etc.
14 Particulars of the licenses obtained in the past and

modification) for the same export product covered
Public Notice No. 48 dated 14.1 I .2002.

ratified by ALC (with or without
under this application, in view ol

Use of export product.
16 You are advised to apply for SION.
17 Please use expqlded/full name of end product. Do not use the abbreviations/short form.
18

19 Any other information:

20 The information called for must be submitted in duplicate within 15 days from the date
of issue of this letter. The information may be directly sent to Chairman, NC-ll, O/o
DGFT, Udyog Bharyan, New Delhi-110011, Office Telephone No.:23061562,8xtn.267.



ヘ

●

・

LM WIND POWER BLADES(lNDiA)PVToLTD

ADVoAUT.NO-3410044296 DT.02.07.2018

0n the basis Of calculation sheet and rnaterial balance subnlitted by the firrn the lic.may be ratified

as under.

ExpOrt item:FRP ROttAR BLADE LM 62.2P -  201.O Nos

Net weight not:ess than 28′ 28′ 668。 00 Kg

importitem

SHAIS               7

SL.NO SL.N00F ADV.AUTH. QTY
1

禦 o64′ 82′ 89 Components, allowed as per G-nt.+
2. 51′ 52′ 70′ 84 Consumabた s Qtyas ap1lied forvalue attogether

restricted to l.54%of FOB Value
3. 4. 2023.O Kg

2810.O Kg
４
．
一
５
．

5.

69。 7077.4 Kg

ハS appliё d for  〃
6. Rest of the items
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LMWINDPoWERBLADES(lNDlA)PVT.LTD

ADV.AUT.NO -341 0044376 DT' 31'o7'2018

on the basis of calculation sheet and material balance submitted by the firm the lic' may be ratified

as under.

Export ltem : FRP ROTAR BLADE LM 62'2P - 60'0 Nos

Net weight not less than 8'42'244'08 Kg

lmport item

_三≦≧壁f資三電子¬百〒喜勇009
SHAISH KUMAR

バι″み

―

―

SL.N00F ADv塾 墜
nentS′ alloWed二型匹生⊆型二驚B酔尋′60t064′ 82′ 89 ffi ,*ppri.o tor value altogether

restriCted to l.520/0 0f FOB Value
51′ 52′ 74′ 80

2112.66

As apPlieqfor
Rest of the items
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LM wtND powER BLADES (tNDtA) pvT.LTD

ADV.AUT.NO _3410044374 
DT. 31.07 .2A18

on the basis of calculation sheet and materiar barance submitted by the firm the ric. may be ratifiedas under.

Export ttem : FRp ROTAR BLADE LM 62.2p _ 69.0 Nos

Net weight not less than g,7O,46G.00 
Kg

lmport item

パι _J「

"FADV:AUTH:2整
51′ 52′ 70′ 84

疏

2429.50 Kg
Rest pfthe items

些 applた d br



LM WIND POWER BLADES(lND:A)PVT.LTD

ADV.AUT.NO -341004467 6 DT. 09.11.2018

On the basis of calculation sheet and material balance submitted by the firm the lic. may be ratified

as under.

Export ltem : FRP ROTAR BLADE LM 62.2P - 126'0 Nos

Net weight not less than L7,36,95L.0 Kg

lmport item

SHAISH KUMAR

SL.NO SL.N00F ADV.AUTH. QTY

1 28,38,48,60 to 64,82,89,9O Components, allowed as Pel G.!.4

2. 51",52,70,84 Consumables QtY as applied for Value altogether

restricted to 1.63% of FOB Value

3. 4. 1268.19 Kg

4. 5. 1761.6 Kg

5。 69. 4436.5 Kg

6。 Rest of the items As applied for I

つ

④
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LM WIND powER BLADES (tNDtA) pvT.LTD

ADV.AUT.NO -341 0044678 DT. 09.11.2018

on the basis of catculation sheet and material batance submitted by the firm the lic. may be ratified
as under.

Export ltem : FRp ROTAR BLADE LM 62.2p _ 30.0 Nos

Net weight not less than 4,22,0g4.00 Kg

lmport item

摯鶉覇|1切SHAISH KUMAR

″ι_17

SL.NO SL.N00F ADV.AUTH.

28′ 38′ 48′ 60 to 64′ 82′ 89′ 9Q
51′ 52′ 70′ 84

restricted t0 1.630/O of FOB Value

2.

3. ４
．
一

4. 5.

-

69.

Rest of the items

5.

6。

t■

¬1ヽ lp
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縮 回 鏃 中 Fi―

― ― 鏃 」面 師 c劇 IЧ Iく 含躙

Government oflndia
Ministry of Commerce&lndustry     ´

/

Department for promotion of lndustry & lnternal Trade
(Technicr'*?ffrt Section) ,/

Subject: - M/s Tag Corporation, Chennai

… ‰ 印
「
遣.鰈棚鰊 盤誦悧 掘鮒 7β

/13tll・

20り

With reference to the above, the undersigned is directed to say that taking clue from
SION C-1924, the instant AAs may be ratified as under:

Case-1 : AA No.0410165192 dated 1 1 .02.2}rc.

l. Net empty weights of export items at Sl.No. 1to 17 may be specified as 46763.6
Kgs, 45388.2 Kgs, 37311.6 Kgs, 2552 Kgs, 2299.7 Kgs, 3162 Kgs, 632.4 Kgs,
1452 Kgs, 1865.6 Kg, 810.6 Kgs, 116.4 Kgs, 2133 Kgs, 90144 Kgs,43758 Kgs,
6600 Kgs, 1685.6 Kgs and 4544Kgs.respectively.

2. Quantities of import item at Sl.No. 1,4 & 5 may be allowed as 1.05 Kgs Kg.
content in export products,.

3. Quantity of import item at Sl.No.2 may also be specified in numbers and may be
allowed on net to net basis with accountability clause.

4. Quantity of import item at Sl.No.3 may be allowed as 1.01 Kgs.Kg. content in
export prod ucts, .

5. lmport item at import items at Sl. No. 6 to be of relevant grade and diameter and
import item at Sl. No. 7 to be of relevant grade and thickness.

6 Quantities of import item at Sl.No.6 & 7 may be allowed as 1,15 Kgs.Kg. content
in export products

7. Quantity of import item at Sl.No.8 may be allowed upto 4 % of weight of steel to
be galvanized.

1■ .'|・ 2FIP 
ノグ多
″́″~

Case‐2:AA No.04101 64897 dated lHttG猟 2019:

l. Net empty weight of export items at Sl.No. 1 to 10 may be specified as 299.86
Kgs, 49.5 Kgs, 181.8 Kgs, 15880.77 l(gs, 18191.97 Kgs, 16435.71 Kgs, 652.8
Kgs, 901.55 Kgs, 15381.1 Kg and 62 Kgs.respectively

2. Quantities of import item at Sl.No. 1,3 & 4 may be allowed as 1.05 Kgs.Kg.
content in export products,

3. Quantity of import item at Sl.No.2 may be allowed as 1.01 Kgs.Kg. content in
export products,.

4. lmport item at import items at Sl. No. 5 to be of relevant grade and diameter and
import item at Sl. No. 6 to be of relevant grade and thickness.

5. Quantities of import item at Sl.No. 5 & 6 may be allowed as 1.15 Kgs.Kg. content
in export products.

´ ~萱覇高と.)



6 Quantity of import item at Sl.No.7
be galvanized.

Norms Committee may take a view.

DGF丁 (Shtt Amit Kumari A.Dl DES― ||)
DPII丁 U.O NO.P-47011/436/2018-丁 SW dated 28.10.2019

may be allowed upto 4 %

一

´
^

12■

(S.K.Jain)
Development Officer

丁el.23063166

ヽ

, '-.1
of weight of steel to
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LM W|ND powER BLADES (tNDtA) pvT.LTD

ADV.AUT.NO _3410044736 DT. 05. 1.2.201.8

on the basis of calculation sheet and material balance submitted by the firm the lic. may be ratifiedas under.

Export ltem : FRp ROTAR BLADE LM 62.2p _ 99.0 Nos

Net weight not less than 1.g,gg,7}2.73 Kg

lmport item

Nc- /r-

SL.NO OF ADV.AUTH.

2■艶 o4′ 82′ 89′ 9o
51,52,70,94

lf聖堅狙望 tS′ al10W9d a「戻 rG雨。4
Consumables ety as appliea for" Vrlr" ,ltrg"ih.,
restricted to 1..8O% of FOB Value
996.43 Kg

聾 o.O Kg
As applied for

Rest of the items

'-'--=i.',-
oltt['>w

SHAISH KUMAR    'ヽ
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LM WtND powER BLADES (tNDtA) pvT.LTD

ADV.AUT.NO _3410044751 DT. 1,2.1.2.201,g

on the basis of calculation sheet and material balance submitted by the firm the lic. may be ratifiedas under.

Export ttem : FRp ROTAR BLADE LM 62.2p - 174.0 Nos

Net weight not less than 24,54,04g.00 Kg

lmport item

q
SHAISH К

０

一

Ｎ

一

ＳＬ

一
１

SL.N00F ADV.AUTH.

S per G.N.4

Эlied fOr Value altOgether

DB Value
m3陀 _
-1:::::::::II:三

― ― ― ― ― ― ― ― ― ― ― ― ― ― ― ― ― ― ― _:― ― ― -1:::::::::::::::::::::___

As applied fOr

世端評§T亜
4.

5,

69.

Rest ofthe items

2.

3.

4.

5.

6。
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LM wlND powER BLADES (tNDtA) pvT.LTD
ADV.AUT.NO _3410 044752 DT. 12.12.2A$

."r'rtn:asis 
of calculation sheet and material balance submitted by the firm the ric. may be ratified

Export ttem : FRp ROTAR BLADE Lt\A 62.2p _ 7g.0 Nos

Net weight not less than 70,94,917.00 Kg

lmport item

肘ί r

D姉

51′ 52′ 70′ 84

tq:.t of the itenrs
As applied for
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No.P‐47011√171/2019‐丁SW

跡 研 くJく cln lく

ilq-d-q 3it{ JTdq-q.flrctq.
yr+rr u-qta 3lk 3{iaR,6 dqrqr Bupr

Government of lndia
Min,stry of Conrmerce & lndustry

Department for promotion of lndustry & lnternal rrade
(Technical Support Section)

may be allowed as 1.01 Kgs./Kg,
5, 7, 9, 10,, 12 & 15 as claimed by

of import itern at Sl.No.7 may also be specified as 1,4676and may be allowed on net content basis with accountability
export item at Sl. No. 4.

Ｆｉ‐ｅＯ

3,Quantity of impOrt item
content in export ltems IBs

漁s黒融計Lk…狂

r

SubleCt:‐  M/s ttag COrpOration,Chennal
Referencei― DGFTID No.01/81/050/1121/AM19/DES-2/14フ dated 23=0932019~1(11)

D(〕 F~l~ID No.01/81/050/1120/AM19/DES‐ 2/149 dated 23.09=2019

With reference to the above, the undersigned is directed to say that the instantAAs nray be ratified as under:

Case-l_ :AA No.0410165194 dated tt.OZ.20l-9:
1' Net empty weights of export items at Sl.No, 1 to 15 may be specified asB1 Kgs, 24 KgS, 62304 (gs, 49898.4 Kgs, toTlKgs, 10 (gs, ro.z Kgs, 18Kgs, 122.4 Kgs,21,6 Kgs, 5,4 Kgs,45 kgs,4005 Kgs, rgtz,4 Kgs and

227 ,2 Kgs , res pective ly

2' Quantities of import items at Sl,No. 1, 3 , 4,5 and 6 may be allowed asper SION C-t924,

3`Quantlty of lmport item at sl=No,2
content in export items at sl` No. l to

the firm.

4. Quantity
numbers
clause in

Case-2:AA No10410165193 dated ll,o2,20191
1,Net empty weight of explDrtitems at SI,Nol

60200.4 Kgs/58429.8 Kgs′ 44268 Kgs′ 495
51 Kgsノ 63Kgs and 16.4Kgs,

2.Quantities of lmpOrt items at SIoNo.1′
3′

per SION C-19241

1 to 9 may be specified as
Kgs, 495 Kgs, 102 Kgs,

4, 5 a nd 6 may be allowed as

at Sl,No.2 may be allorn,ed as 1.01 Kgs./Kg,
cla im ed by th e firm .

メ ~~芦1→ hり/

(S.K.Jaln)
Development officer

丁el,23063166

DP‖丁U.0.NO.P_47011/171/2019‐~sw dated 15 .10.2019



File No'P-4701 1,47l201 9'TSW

^. u\9

1[S' s*-.dr{m*
EIFtqq3it{rqull }irrilq

3qulrr r-fifd 3it{ $idkfi arqr fre{rrr

Government of lndia

Ministry of Commerce & lndustry

oep'rtrneni'tor plomotion of lndustry & lnternal Trade

(Technical SuPPort Section)

Subiect: - M/s Diamond Engineering Pvt' Ltd AA^No 0410165330 dated 15 03 2019

Reference: _ DGFr tDi\;.''b'rl8i/dsoiiisolAMl9/DES-2/183 Dated:07.11.20'19

Withreferencetotheabove,theUndersignedisdirectedtosaythattheinstantAA
maY be ratified as under:

1.Word,.containing945.3,14MTofColumn/Beam''maybesuffixedwiththedescription
of export item' 

rant grade and size as contained/utilized
2. lmport items at Sl'No l & 2 shall be of reler

in the exPort item'
3. Quantities ot'tr'port it"rs at st.No.1 and 2 put together may be allowed as

g64.22MI as 1 'dZKgs/Kg content in the export items'

/タ ー i31,,′ L_l¬

(S.K.Jain)

Development OfflCer
丁el.23063166

一

Norms Committee may take a view'

DGF丁 (Sh‖ Amit Kumar,A.D.DE黎、
DPII丁 U.〇 .NO.P‐ 47011ノ47ノ 2019…

丁S｀Ⅳ dated lζ「
11・2019



AA N" ogl o 9;.so6l

Reply dt.01.10.19

lmport - 1 & 2- 1,.01" kg./kg. content

3,5 & 6- 1.05 kg./kg' content

4 - 1.05 kg./kg. Content' Add word "relevent"

7 - t.01" ke/ kg.content

8- 1.02 kg/ kg.content

9 to LL,L3 to 15 &17 - 1'05 kg'/kg'content

L2,!6,1g & 20 - 1.05 kg./kg.content. Add word "relevent"

L8' 4 % of wt. of steel to be galvanised

2t- 1.AZ kg/ kg. Content add word "relevent"

22- As Per Packing PolicY

Grade of steer to match in import - "d* 
_0

ffri!
br{s fl



?' 4A "3' ' \)loo*s'za
,3lt' ll9

ReplY dt' 04.11'19

EP - Add 1r'Coating thickness 1500 micron

and Surface area to be coated-3179 Sq' Mtr'

2 r'Coating thickness 1500 micron

and Surface area to be coated-3179 Sq' Mtr'

lmport 1 & 2- 481'5 MT each

3- 3570 KG.

4-Polyurethane paint t}O%solid - 16690 litre

5- upto 5% of FOB value of exPort

Dぴ S

一

11、
||,11



t9

Replv dt.01.10.19

1mport-1&2-1.01 kg。 /kg.COntent         
｀

3′5&6-1.05 kg。 /kgo COntent

4-1.05 kg./kgo COntento Add WOrd‖ releVent‖

7-1.01 kg/kgo c6ntent

8-1.02 kg/kgo COntent

9to ll′ 13 to 15&17-1.05 kg。 /kgoCOntent

,1'′ 16′ 19&20-1.05 kg./kgo COntento Add WOrd urelevent‖

18-40/0 0f wt.of steelto be galVaniSed

21&22-1.02 kg。 /kgo COntent

23-1:02 kg/kgo COntent add word"relevent‖

24-As per packing policy

Grade of Steelto rnatch in importl

尊 二     「

牛へり。一〇ζloょ立ξcg2



熱 湖。 - 031。 e28721

Reply dt,01.10.19

1mport-1&2-1.01 kg。 /kg.COntent

3′ 5&6-1.05 kg。 /kgo COntent

4-1.05 kg./kg.COntent.Add word urelevent‖

7-1.01 kg/kgo COntent

8-1.02 kg/kgo COntent

9 to ll′ 13 to 15&17-1.05 kg./kgoCOntent

12′ 16′ 19&20-1.05 kg。 /kgo COntent.Add word‖ relevent‖

18-40/Oof wt.of steelto be galvanised

21&22-1.02 kg。 /kgo COntent

23-1.02 kg/kgo COntent add word"relevent"

24… 1.05 kg。 /kgo COntent

25-As per packing policy

Grade of steel to match in import & export

イ}|′
ンは F

一



File No.P‐ 47011′ 95′ 2019‐TSW

へ .

Erp1-gq 3if{3E*drili:tTq

5{drrr Hilff, tP Yfffi aqHR fteTrrr

Government of tndia

MinistrY of Commerce & lndustrY

De pa rtm" r, rff 
SJ;il:iru;#iflg?, ln'|,"'n 

u I rrad e

subject: - M/s KEr rndustries Ltd.- AA No.0s10397777 dated 01'03'2016'

Reference: - DGFT lD No. oll',gr/050/o00ralAM17/DES-2 dated 01'10'2019

with reference to the above, the undersigned is directed to say that the

foilowing modifications may be proposed in the earlier ratified norms:

1, Quantity of export items and net export weight may be revised as under :

R一 25
‖
|シ
)1年

t=1/KMql■ |
.■■111F■ ll.11.I‐■■ |■

2271.9761399
11        1・ 。雀 2294053

―

~    850,2理 2698

4232 608350
百1   ~               143.7ュ

3311 224979。 1

41                   bノ :ソ 4リ

5018 23/bj上 .4

J       型
743 417882.5

56型
1252 287960

可       _    23Q
811 22205,18

百1                    27.38
114C 573

引 ~      唖
1794 1794

10
26 7467

T                 28:二
1071 1071

１

一
12

131       望
299 9867

141          31
1066 27421,78

百1        251型
2129 49269,32

ョ
~       23.1翌

2943 182133.4
17 61・ 88

285 6127.5
18 21.5

946 18096,98
19 19,13

1463 37076。 81
20 25.343

225 12392,55
55,078

385 8675,59
22 22.534

259,845
23 1.019 ∠bb

196 11410.34
24 58.216

3790.5
25 10.5

jb上

998 503690.6
26 504,7

3166.533
27 12,717 ∠4ソ

イゴ
LttTしJ

|11■ 11■

=ヽ

|∵|=「|:「
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F‖ e No.P‐47011ノ 95ノ2019‐TSw

2. Quantities of import item at SI.No. I viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (9999% purity)(Electrolytic grade) may be allowed as under:

a' For export products mentioned at SI. No. I to I 4 & lg to ZO as l.0l Kgs/Kg content in
the export products.

b' For export products mentioned at SLNo. I 5, I6, I 8 and 27 as per Engineering table-4.c' For export product at Sl.No. l7 as 462.3Kgs/Km taking clue from .n!ir..ring taUte-+

3. Total quantity of import item at Sl.No. 1 may be restricted as 465444.6 Kgs

Norms Committee may take a view.

d劇 側 ■劉 9

t鳳訂"麟ヽ
Development officer

丁el.23063166
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